
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

RA TIFIED MINUTES OF THE NORMS COMMITTEE-II MEETING NO. 09/81
SCHEDULED TO BE HELD ON 30.07.2014.

The Meeting No. 9/81 of Norms Committee-II for the year 2014-15 scheduled on 30.07.2014, was
actually held on 24.09.2014 at 03:30 PM under the Chairmanship of Shri Darshan Singh, Joint
Director General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorisations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2009-2014. The following members were present in the meeting:-

Sl. No. Name & Designation Department
I Shri S.K. Jain, D.O. DIPP
2. Shri Gajraj Singh, Sr. DO DHI
3. Shri K.S. Sodhi, Assistant Director MSME
4. Shri S.K. Bhatnagar, Deputy LA. MOS
5 Shri K.C. Raju, Deputy DGFT DGFT
6 Shri Haradhan Das, FTDO DGFT

Case No.:13/16/81-
ALC2/2011

Party Meet No/Date:9/81-
Name:K.S.INSTRUMENTS ALC2/2014
IPVT.LTD., 30.07.2014

Status:
Deferred

HQ File RLA File
:01181/050100 114/AM 121 :07/24/040100061/AM 121

---r-Lic.No/Date:071 0079473 Defer
30.05.2011 Date:12.11.2014

IDecision: NC noted that DIT has issued a deficiency letter to the-firm vide letter No.17 (13)/2014-1
IIPHW dated 21.07.2014. Therefore, NC decided to send a reminder to firm to expedite reply.

I
The Committee also decided to check from firm whether it is a case of physical export! Deemed I
export. In case it is a Deemed export, firm should provide following information: - (i) EPCG
Ilicence number and date (ii) CIF value of the licence (iii) Whether this licence was issued under I
I
zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case
,stands deferred to 12.11.2014.

Party Name: PRECISION -[M~et NoiOate:9/81- - [Status:
ELECTRONICS LTD. ALC2/20 14 Deferred

30.07.2014
I HQFile - RLA File - - lLic.No/Date:0510323036 Defer --I
I :91181105010007~ AM 131 :05/24/04~000 121AM I!I 12~04.20 12 _ Date: 12.11.20 141
2 [Decision: NC noted that DIT has issued a deficiency letter to the firm vide letter No.17 (73)/2014-

IPHW dated 09.06.2014. Therefore, NC decided to send a reminder to firm to depute your technical
representative for a discussion along with the samples to provide justification for wastage and usage
of each product in the export items.
Reply of the firm to the e-mail dated 22.08.2014 issued by the Norms Committee whether it isj
case of physical export! Deemed export is also awaited. The case stands deferred to 12.11.2014.

-- - - - - - -- -- -

r:--
Case No.:ll/S/81-
ALC2/2012

J
I

---------- ----

1

________ .Y



r-
Party Name: CROMPTON
GREAVES LIMITED,
I

HQ File RLA File
3 :011811050/003131 AM 131 :03/94/040/001291 AM 131

Meet No/Date:9/81-
ALC2/2014
30.07.2014

ILic.No/Date:03 10709777 Defer
20.09.2012 Date:12.11.2014

Status:
Deferred

Case No.:6/16/81-
ALC2/2012

Decision: NC noted that Deficiency letter was issued on 12.08.2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. The case

I stands deferred to 12.11.2014.

r
Case No.: 1122/81-
ALC2/2012

Party Name: BHARA T IMeet No/Date:9/81-

I
HEAVY ELECTRICALS ALC2/20 14
LIMITED 30.07.2014

[Status: --I
Deferred

IHQ File RLA File Lic.No/Date: 1110027311 Defer
4 :01/81/050/00398/AM131 :11/24/040/00020/AM131 27.11.2012 Date:12.11.2014

Decision: NC noted that Deficiency letter was issued on 12.08.2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. The firm vide

l
it's reply dated 12.08.14 has confirmed that it is a physical exports project of PPC, Greece. The
case stands deferred to 12.11.2014._____________________________ J

fCase No.:20/22/81-
,--

Party Name: HlGHTEMP Meet No/Date:9/81- Status:
ALC2/2012 FURNACES LIMITED ALC2/2014 Rejected

30.07.2014

HQFile IRLA File - Lic.NolDate:07 10092293
5 :01/811050/00417/AM 131 :07/24/040/003571 AM 131 05.12.2012

Decision: NC observed that firm has not replied to D/L dated 12.05.2014. Reminder dated
03.06.2014 and Final reminder 11.08.2014. Since no reply was received form firm despite repeated
reminders, The Committee decided to reject the case with direction to firm to pay custom duty &
applicable interest for EODC.

--------------------------------------------~

Meet No/Date:9/81-
ALC2/2014

130.07.2014

I
RLA File Lic.No/Date: 1310041928 Defer
:13/24/040/00047/AM 131 118.01.2013 Date:12.11.2014

r+
Case No.:7/25/81-
IALC2/2012

61~~::~~50/00458/AMI31

Party Name:
GRAVITA INDIA LTD.,

Status:
Deferred

Decision: NC observed that comments of MOEF are still awaited. Hence decided to send a
reminder letter to MOEF. Reply of the firm whether it is a case of physical export! Deemed export
is also awaited. The case stands deferred to 12.11.2014.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic.NolDate:0310721688 Defer
22.01.2013 Date:12.11.2014

IDecision: NC observed that a D/L was issued to firm as per MSME comments vide U.O.
No.30(105)/13-MT dated 27/01/2014. The reply of the firm has not been received so far. Hence,
NC decided to issue a final reminder to firm to expedite reply. Reply of the firm whether it is a case
of physical export! Deemed export is also awaited. The case stands deferred to 12:11.20 14.

~.. --T0trrr Lt

ICase No.:23/25/81-
I ALC2/2012

Party Name:MC COM
INDUSTRIES (INDIA)
PVT. LTD.

HQ File IRLA File
7 :01l81/050/00474/AM131 :03/95/040/00818/AM131

~}I\

Status:
Deferred

. .



-
Meet No/Date:9/81-
ALC2/2014
30.07.2014

HQ File RLAFile - Lic.No/D-;te:0510351299 'Defer
8 :01/81/0501004221 AM 141 1:05/24/0401004741 AM 131 11.04.2013 Date: 12.11.2014

IDecision: NC observed that case is under examination at MOEF. NC decided to issue a reminder to
MOEF to expedite comments. Reply of the firm whether it is a case of physical export! Deemed
export is also awaited. The case stands deferred to 12.11.2014.

Case No.:34/24/81-
ALC2/2013

Party Name:PTLOT
INDUSTRIES LTD.

-
Case No.:5/5/81- Party Name:PEARL
ALC2/2013 INSULA TIO S PVT.

I LIMITED
HQ File RLA File

9 :01/81/050100107/AM141 :07/24/040100534/AM131

.---
Status:
Deferred

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred
I- -~

Lie. 0/Date:0710094882 Defer
17.04.2013 Date:12.11.2014

Decision: NC observed that hard copy of application has not received from RA. Hence NC decided
to send E-mail to RA to forward hard copy of the application. The case stands deferred tO

J12.11.2014.
- - - - --

r
Case No.:13/5/81-
ALC2/2013

Party ame: MET
TRADE (INDIA) LTD.

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
peferred

-
HQ File RLA File Lic. 0/Date:051 0353167 Defer

10 :01/81/050100115/AM141 !:05/24/040100030/AMI41 03.05.2013 Date:12.11.2014
- -

Decision: NC observed that case is under examination at MOEF. NC decided to issue a reminder
to MOEF to expedite comments. Reply of the firm whether it is a case of physical export! Deemed I
export is also awaited. The case stands deferred to 12.11.2014.

Case No.: 119181-
ALC2/2013

Party ame: STEAM LINE Meet No/Date:9/81-
INDUSTRIES LTD. ALC2/2014

30.07.2014

Status:
Approved

-----
HQ File

1:0 1/81/0501001291 AM 141
Lic.No/Date:081 0 1215
24
29.05.2013

f

Decision: NC decided to ratify the norms of above AA as per written co~nments of DIPP vid~
U.O.No.DIPPNo.12/113/2014-TSW/II dated 24/09/2014 as under:-

RLA File
:08/24/0401000691 AM 141

1. Following may be suffixed with the description of export product:
II I( OD13mm & less,

0032 mm & less,
0040 mm & less"

2. Description and quantity of import item at Sl. No. 1 may be modified as under:
"Relevant Seamless Stainless Steel Tubes/Pipes (Hot Finished)
Grade TP304L1TP 316L

Size 00 13.72 mm & above ,
Size 00 33.4 mm & above,
Size 0042 mm & above" I

3. Quantities of import item at 51.No.1 may be allowed as under as claimed by the firm
after taking clue from SION (-831:



Export item Quantity Import item Quantity
Stainless Steel Seamless 1 MT Relevant Seamless Stainless 1.14 MT
Tubes/ Pipes (Cold Steel Tubes/ Pipes (Hot Finished)
Finished) Grade TP304L/TP Grade TP304L/ TP 316L
316L OD 13.72 mm & above
OD 13 mm & less
Stainless Steel Seamless 1 MT Relevant Seamless Stainless 1.18 MT
Tubes/ Pipes (Cold Steel Tubes/ Pipes (Hot Finished)
Finished) Grade TP304L/TP Grade TP304L/ TP 316L
316L OD 33.40 mm & above
OD 32 mm & less
Stainless Steel Seamless 1 MT Relevant Seamless Stainless 1.18MT
Tubes/ Pipes (Cold Steel Tubes/ Pipes (Hot Finished)
Finished) Grade TP Grade TP304L/ TP 316L
304L/TP 316L OD 42 mm & above
OD 40 mm & less

4. Quantities of import items from SI. No.2 to 7 put together may be allowed upto 2 % of
FOBvalue of exports after taking clue from SION C-831.

Firm vide its E-mail dated 06.09.2014 has confirmed that the above AA is obtained only for
physical export.

RA may take suitable consequential action accordingly.

rcase No.: 14/5/81-
ALC2/2013

Status:
Deferred

Party Name: JMW INDIA Meet 0/Date:9/81-
(P) LTD. ALC2/2014

30.07.2014

I
HQ File RLA File Lic. 0/Date:0510355876 Defer

12 :01/81/050100116/AM141 :05/23/040100062/AM141 31.05.2013 Date:12.11.2014

Inecision: NC observed that CLA Vide Letter o. 05/23/040162/AMI 4/ZALC-1 dated 17.04.2014
lat Sl. No.1 informed that this AA was issued on repeat basis. However, NC noted that the file no.
earmarked for another AA o. 0510347195 dated 22.02.2013. C therefore decide to issue a
letter to CLA seeking clarification on th is. The case stands deferred to 12.1 1.2014.

f
case No.:3/15/81-
ALC2I2013

Status:
Approved

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

HQ File RLA File Lic. 01Date:07 I0095743
1:01/81/0501002181 AM 141 :07/24/0401000051 AM 141 04.06.2013rDecision: Firm vide its E-mail dated 26.09.2014 has confirmed that the above AA is obtained

only for physical export. Accordingly, C decided to ratify the norms of above AA as per
13 written comments ofDIPP vide U.O. No. DIPP No. 12/1 I3120 14-TSW/I 8 dated 09.07.2014 as

Party arne: BOSCH
LIMITED,

under:-

I. Net weight of export product may be specified as 61560 Kgs.
2. Quantity of import item at SI.No.1 may be allowed as 859 Kgs. as 1.05 Kgs/Kg. content in the

export product.
3. Import items at SI.No.2 & 5 may be allowed as applied for i.e 32400 os. each on net to net

basis with accountability clause.

.,r,



.'

-
4. Quantities of import items at Sl.Nos.3 & 4 may be allowed on net to net basis as claimed by

the firm.
5. Total quantity of import items from Sl.No.9 to 13 put together may be allowed as

32400 Nos. on net to net basis as claimed by the finn.

RA may take suitable consequential action accordingly.

~,---- -- ----
Case No.:37/3/81- Iparty Name: RADIALL
ALC2/2014 INDIA PRIVATE

LIMITED,

Meet No/Date:9/81- Status:
ALC2/2014 Deferred
30.07.2014

HQ File RLA File Lic.No/Date:071 0095951 IDefer
:01/81/050100134/AM151 :07/24/040100541/AM131 17.06.2013 Date:12.11.2014

~: NC noted that DIT has issued a deficiency letter to the firm vide letter No.17 (6)/2014-
IIP-HW-dated 16.09.2014. Therefore, NC decided to send a reminder to firm to expedite reply.

14
The Committee also decided to check from firm whether it is a case of physical export! Deemed
export. In case it is a Deemed export, firm should provide following information:- (i) EPCG
licence number and date (ii) ClF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case I
stands deferred to 12.11.2014.

____ _ --L --'

'Party Name: BELGIUM
ALUMINIUM AND
GLASS INDUSTRIES
PVT.LTD

~ -
Meet 0/Date:9/81-
ALC2/2014
30.07.2014

I' -

I
case No.:2/3/81-
ALC2/2014

Status:
Deferred

I

[HQ File - RLA File Lic.No/Date:0310741017Wer
151:01181/050100099/AM151 :03/94/040100225/AM141 10.07.2013 Date:12.11.2014

-
Decision: NC noted that Deficiency letter was issued on 12.8.2014 to the firm. But, reply of the

l
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply along with
information whether the above AA is obtained for physical exports or deemed exports. The case
stands deferred to 12.11.2014.

IParty Na~e:LEITWIND
SHRIRAM
MANUF ACTURING
LIMITED,

----
RLA File
:04/24/0401000721 AM 141

Lic.No/Date:0410147962 I
15.07.2013

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
IRejected

Case No.:9/1S/81-
ALC2/2013

HQ File
16 :0 I181/0501002241 AM 141

Decision: NC observed that firm has not replied to the final reminder issued on 11.08.2014. Since
no reply was received from the firm despite repeated reminders, the Committee decided to reject
the case with direction to firm to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Status: Ifl7lcase No.: 12/ls/81- Iparty Name: LEITWIND
----

IMeet N o/Date: 9/8 1-

~"'"~,~



I

~A-L-C-2/-2-01-3----------~SH-R--IRA-M-

MANUF ACTURING
LIMITED,

-------
HQ File RLA File
:0 I1811050/00227 IAM 141 :04124/040/000691 AM 141

Decision: NC observed that firm has not replied to the final reminder issued on 12.08.2014. Since
no reply was received from the firm despite repeated reminders, the Committee decided to reject
the case with direction to firm to pay custom duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

Party Name: PREMIER
INDUSTRIAL
CORPORA TION
ILIMITED

l81HQ File IRLA File
:0 I1811050/00 1921AM 151 :03/95/040/008351 AM 131

Case No.:38/6/81-
ALC2/2014

ALC2/20 14 Rejected
30.07.2014

'IL-ic-.N--ol-D-a-te-:0-4-l-0-1-47-9-6-3

15.07.2013

Decision: NC observed that hard copy of application has not received from RA. Hence NCj
decided to send E-mail to RA/firm to forward hard copy of the application. RA may also confirm
details whether the AA was issued on repeat basis. The case stands deferred to 12.11.2014.

-- -- --

--------
Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U.0.
No.3(89)/20 12ITSW(B)/3 dated 26.08.2014 as under:-

--.-----
Case No.:29/1S/81-
ALC2/2013

Party Name: MPP
TECHNOLOGIES
PRIV ATE LTD.,

RLA File
1:07/24/040/000891 AM 141

IMeet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

Export Net wt.lunit of Import Items
Product EP~--~~----+----------~----------~
Stator 1143 Kg. I. HR non alloy MS 1.05 kg/kg/content in the EP
Housing Plates Within 2% of FOB value of EP

2. Paint related material 2% of the weight of Steel
3. Weldinz wire Plates to welded.

19

I
Lie. ;/Date:031 074171 0 fDefer
16.07.2013 Date:12.11.2014

Meet NoIDate:9/81-
ALC2/2014
30.07.2014

Lic.No/Date:071009699
o

Status:
IAPproved

HQFile
:01/81/050/002441 AM 141

23.07.2013

Quantity recommended

Firm vide its E-mail dated 21.08.2014 has confirmed that the above AA is obtained only for
physical export.
RA may take suitable consequential action accordingly .

.:...__-----

Party Name: DIANA Meet 0/Date:9/81- Status:
METALS IALC2/2014 IDeferred

30.07.2014
20 i-IH-Q--Fi-Ie--------- RLA File - -~--ILic.No/Date:041 0 148198jDefer J

:01/81/050/002461 AM 141 :04/241040/000761 AM 141 123.07.2013 Date: 12.11.20 14

Decision: NC observed that case is under examination at MSME. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to 12.11.2014.

- --- - H~~
, .. ~I-~ .1~Il' 6

Case No.:3111S/81-
ALC2/2013

•••••• C"



I Case No.:6/15/81-
ALC2/2013

Party Name: ALSTOM
[NOlA LIMITED,

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Approved

HQ File RLA File lLic.No/Date:0310743965
:0 1/81/050100221/AM 141 :03/94/040100356/AM 141 102.08.2013

---------------------1
Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U .0.

0.3(89)/2012/TSW(B)/3 dated 26.08.2014 as under-

21
Export Net wt.lset of Import Items Quantity recommended/set of
Product EP EP
Stator core 186446 kg. I. Electrical Steel Coil 197403 kg. with 10% wastage.
and vent (Varnished)
laminations II. Electrical Steel coil 2650 kg. with 10% wastage
for 250 MW (Unvarnished)
Hydro iii-vii. Spacer Profile Net to net basis
generator VIII. Varnish 1.05 kg//kg. content in the EP

Firm vide its E-mail dated 15.07. 2014 has confirmed that the above AA is obtained only for
physical export.
RA may take suitable consequential action accordingly.

r
Case No.:23/15/81-
IALC2/2013

HQ File
22 :01/81/050100238/AM141

RLA File
:05/24/0401001591 AM 141

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic. 0/Date:0510361579
02.08.2013

Party Name: MET TRADE
(INDIA) LTD.

Status:
Deferred

Decision: NC observed that comments of MOEF are still awaited. Hence decided to send a
reminder letter to MOEF. Reply of the firm whether it is a case of physical export! Deemed export
is also awaited. The case stands deferred to 12.1 1.2014.

~ ,Case No.:41124/81- Party Name: SHREE-JI
231ALC2/2013 POWERLI ES

rHQ File RLA File
:01181/050/004291 AM141 :03195/0401004201 AM 141

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic. 0/Date:0310746451
22.08.2013

Status:
Rejected

-
Decision: NC observed that firm has not replied to the final reminder issued on 21.08.2014. Since
no reply was received from the firm despite repeated reminders, the Committee decided to reject

I
the case with direction to firm to pay custom duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

[Case No.:29/3/81- Party Name: LEONI Meet NofDate:9/81- - [Status:
ALC2/2014 CABLE SOLUTIONS ALC2/2014 Deferred
1 (I DIA) PVT.L TD. 30.07.2014

HQ File RLA File Lic. 0/Date:3110060000 Defer
:01/81/050100126/AM151 :31/83/040100080/AM141 22.08.2013 Date:12.11.2014

24
Decision: NC noted that Deficiency letter was issued on 12.8.2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply along with
information whether the above is obtained for physical exports/deemed exports. The case stands I
deferred to 12.1 1.2014.



Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Party ame: POLYCAS
WIRES PVT.LTD.

Status:
Deferred

Case No.:82/1S/81-
ALC2/2013
I
HQ File RLA File Lic. 0/Date:0310746958 Defer
:0118I1050100297/AMI 41 :03/95/040100011/AM141 26.08.2013 Date:12.11.2014

25
Decision: C noted that Deficiency letter was issued on 15.05.2014 to the firm. But proper reply
of the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply along I
with information relating to Physical Exports/deemed exports. The case stands deferred to
12.11.2014.

-
Meet No/Date:9/81-
ALC2/2014
30.07.2014

~se No.:79/1S/81-
IALC2/2013

Party ame: POL YCAS
WIRES PVT.L TO.

Status:
Approved

-
Lic.N o/Date: 03 10747072
27.08.2013

RLA File
:03/95/0401004151 AM 141

HQ File
:0 1/81/050100294/AM 141

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. o. 12/113/2014-TSW/26 dated 24/09/2014 as under:-

I. Sizes, Quantities and Net weight of cables at export products at SI. No. I to 6 may be specified
as per enclosed Annexure.

2. Voltage rating of cables at Export item SI. No.5 may be corrected as "611 O(12) KV"
3. Words "Armoured" may be specified with the cables at SI. o. I to 28 & 47 to 50 of export

product at SI. No.1 and cables at SI. 0.7 to 25 of export product at SI. No.3.
4. Quantity of import item at SI. 0.1 i.e. Copper Wire Rod may be allowed as 1.0 I Kgs./Kg.

content in the Export products at SI. o. I to 6.
5. Quantity of import item at SI. 0.2 i.e. LOPE Compound( Cross linkable) may be allowed

as 1.05 Kgs'/kg content in the Export products at SI. o. I to 6.
26 6. Quantity of import item at SI.No. 3 i.e. COGEGUM Compound may be allowed as

I 1.05 Kgs'/kg content in the Export products at SI. No. I to 6.
7. Quantity of import item at SI. 0.4 i.e. Glass Mica Tape(Cable grade) may be allowed

as 1.02 Sq.Mtrs./ Sq.Mtr content in the Export products at SI. o. 3 .
8. Quantity of import item at SI. 0.5 i.e. Semi Conducting Compound may be allowed as 1.<

kgs/kg I
content in the Export products at SI. No.5 & 6.

1

9. Quantity of import item at SI.No. 6 i.e. Copper Tape (EC grade) may be allowed as 1.0 I kgs/kg
content in the Export products at SI. o. 5 & 6.

IO.Quantity of import item at SI.No.7 i.e. Galvanised Steel Wire may be allowed as 1.02 Kgs'/kg
content in the cables at SI. No. I to 28 & 47 to 50 of export product at SI. No.1 and cables
at SI. No.7 to 25 of export product at SI. No.3

11.Quantity of import item at SI. No.8 i.e. Aluminium Ingot may be allowed as 1.01 Kgs./Kg.
content in the export products at SI. Nos. 2 & 6.

Firm vide its E-mail dated 23.07. 2014 has confirmed that the above AA is obtained only for
physical export.
RA may take suitable consequential action accordingly

,ICase No.:8111S/81-

127IALC2/2013

I [HQrue ----

Party Name: POLYCAS
WIRES PVT. LTD.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic.No/Date:0310747065 Defer
__ ~:-- _ _J

I~ ~\\'1

Status:
Deferred

RLA File



.:

[:01l81/050100296/AM141 :03/95/040100424/AM 141 27.08.2013 IDate: 12.11.20 14

Decision: NC noted that Deficiency letter was issued on 04/06/2014 to the firm. But proper reply
of the firm is still awaited.

Hence, NC decided to send a reminder to firm to expedite reply. Firm vide its E-mail dated 23.07.
2014 has confirmed that the above AA is obtained for deemed export. The case stands deferred to
12.11.2014.

r
Case No.:S2/1S/Sl-
ALC2/2013

Party Name: INDIAN
TECHNOMET AL
COMPA Y LIMITED

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

281HQFile RLA File Lic.No/Date:0510363889 Defer
1:01/81/050100267/AM 141 :05/23/040100220/AM 141 29.08.2013 Date: 12.11.20 14

-- -- -
Decision: NC observed that case is under examination at MOS. Reply of the firm whether it is a
case of physical export! Deemed export is awaited. The case stands deferred to 12.11.2014.

------'

r
Icase No.:SS/lS/Sl-
ALC2/2013

-
Party Name:SALZER
ELECTRONICS LTD

-
Meet N o/Date: 9/8 1-
ALC2/2014
30.07.2014

Status:
IDeferred

I
HQ File RLA File Lic.No/Date:32I 0066905 Defer

29 :01/81/050100273/AM141 :32/24/040100007/AM141 05.09.2013 Date:12.11.2014

Decision: NC noted that the comments of DHI vide U.O. 3(76)/20 13-TSW (8)/2 dated 05.09.2014
ihas been received. However, reply of the firm whether it is a case of physical export! Deemed
!export is awaited. The case stands deferred to 12.I1.2014.

I~ase No.:4111S/Sl-I IALC2/2013

30 IHQ File
:0 I 18110501002561AM 141

Party Name: Meet 0/Date:9/81- Status:
SHARDA MOTOR INDS ALC2/20 14 IDeferred
LTD 30.07.2014

RLA File --- Lic.No/Date:051 0365038 'Defer
:05/24/040100 I97/AM 141 09.09.2013 Date:12.11.2014

Decision: NC observed that case is under examination at DHI. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to 12.1 1.2014.

- r:: - --
[Case No.:40/1S/Sl-
ALC2/2013

HQ File
:0 I 18110501002551AM 141

[Party Name: KEI
I DUSTRIES LIMITED

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Approved

RLA File
:05/23/0401002131 AM 141

-
Lic.No/Date:05103655 17
13.09.2013

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide

I

U.O. No. 12/13/2014-TSW/31 dated 24.09.2014 as under:
31

I. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 0.6/1.0 KV" may
be suffixed with the description of export products at SI. 0.1 to 9.

2. Words "Copper Conductor, Un-arrnoured, XLPE insulated, PVC Sheathed 0.6/1.0 KV"
may be suffixed with the description of export products at SI.No. 10 to 25 & 45.

3. Words "Copper Conductor, Un-arrnoured, XLPE insulated, PVC Sheathed 8.7/15 KV"
may be suffixed with the description of export products at SI.No. 26 &27.

4. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 0.6/1.0 KV" may
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be suffixed with the description of export products at SI. 0.28 to 36, 40, 42,43, 62 & 63.
5. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 3.6/6 KV" may

be suffixed with the description of export products at SI.No. 37 to 39 & 41.
6. Words "Copper Conductor, Un-armoured, XLPE insulated, PVC Sheathed 3.6/6 KV"

may be suffixed with the description of export products at SI.No. 44 & 46.
7. Words "Copper Conductor, Un-arrnoured, XLPE insulated, PVC Sheathed 300V" may be

suffixed with the description of export products at SI.No. 47& 50 to 54.
8. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 300V" may be

suffixed with the description of export products at SI. 0.48 & 49.
9. Words "Copper Conductor, Un-arrnoured, XLPE insulated, EVAC Sheathed 500V" may

be suffixed with the description of export products at SI. o. 55 to 61.
10. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 33KV" may be

suffixed with the description of export product at SI. o. 64.
11. Net weight of export products may be specified as under:

SI. Net Export SI. Net Export SI. Net Export SI. Net Export
No. Weight o. Weight No. Weight No. Weight

(Kgs'/Km) (Kgs'/Km) (Kgs.Km) (Kgs'/Km)
1 437 17 293.8 33 1003.4 49 494.1
2 533.8 18 411.3 34 1155.1 50 1153.3
3 849.7 19 317.2 35 1458.9 51 1272.6
4 1085.1 20 415.4 36 1980.3 52 1791.4
5 1568.9 21 609.2 37 2315.6 53 717.3
6 1908.5 22 1196.3 38 3248.9 54 1063.6
7 2483.2 23 2067.5 39 4186.2 55 864.6
8 3504 24 5132.2 40 7018.6 56 1849.4
9 1169.5 25 6065 41 8126.9 57 2509.6
10 188.2 26 7113.1 42 12174.2 58 2101.8
11 246.8 27 9731.3 43 359.4 59 691
12 320 28 444 44 11178.9 60 2022
13 464.3 29 487.1 45 3428.1 61 1331.7
14 676.9 30 513.2 46 8351.4 62 1012.2
15 187.1 31 764.2 47 738.5 63 1268
16 247.3 32 902.6 48 281.3 64 20283.2

12. Quantities of import item at SI. 0 I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at SI. o. I to 8, 10 to 14, 19 to 27, 30 to 43,62 & 63 as
per Engineering Table 5.

b) For Export product mentioned at SI. No. 9 as 462.3 Kgs'/Km taking clue from
Engineering Table 5.

c) For Export products mentioned at SI. o. 15 to 18,28 & 29 as per Engineering Table 4.
d) For Export products mentioned at SI. No. 44 to 61 & 64 as 1.01 Kgs'/kg content in the

Export products.
13. Total quantity of import item at SI. No.2 i.e. XLPE Compound may be allowed as 1.(

Kgs'/kg content in the Export products at SI. No.1 to 64.

14.Quantity of import item at SI. No.3 i.e. PVC Resin may be allowed as 1.05 Kgs'/kg conte
in the Export products at SI. No. I to 54 & 62 to 64.

15. Quantity of import item at S. 0.4 i.e. Glass Mica Tape(Cable grade) may be allowed as
1.02 kgs/kg content in the Export products at SI. o. 55 to 61 .

16. Quantity of import item at SI.No. 5 i.e. Copper Tape/Copper Foil(EC grade) may be

';~<~~



allowed as 1.01 Kgs/kg content in the Export products at SI. o. 15 to 42& 44 to 46 . I
17. Quantity of import item at SI. 0.6 i.e. Galvanised Steel Wire/G.L Wire may be allowed

as 1.0 I kgs/kg content in the Export products at SI. o. I to 9, 28 to 43, 48, 49 & 62 to 64
as claimed by the firm.

18. Quantity of import item at SI. No.7 viz. Wooden drums may be allowed as per packing
policy.

Firm vide its E-mail dated 11.07.2014 has confirmed that the above AA is obtained only for
physical export.
RA may take suitable consequential action accordingly

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Party Name:COPRAL
INSULATED
CONDUCTORSPVT
LTD

321HQ File RLA File Lic.No/Date:0410149957 Defer
:0 1/8 1/050100390/AM 141 :04/24/0401001 26/AM 14/ 17.09.2013 Date: 12.11.2014

IDecision: NC noted that the comments ofDIPP vide U.O. 121113/2014ITSW/32 dated
24.09.2014 has been received. However, reply of the firm whether it is a case of physical export!
Deemed export is awaited. The case stands deferred to 12.1 1.2014.

Status:
IDeferred

-~-------'

Party Name: Meet 0/Date:9/81-
CROMPTO GREAVES ALC2/2014
LIMITED, 30.07.2014

Status:
Deferred

HQ File RLA File Lie. 0/Date:0310750038 Defer

1

33 :0 1/81/050100216/AM 141 F03/94/040100985/AM 131 18.09.2013 Date: 12.11.2014

[Decision: NC noted that Deficiency letter was issued on 04/06/2014 to the firm. A reminder has
also sent to the firm on 12/08/2014. But reply of the firm is still awaited despite reminder. Hence,

C decided to send a final reminder to finn to furnish reply within 15 days time. Reply of the
firm whether it is a case of physical exportl Deemed export is also awaited. The case stands
deferred to 12.11.2014.

Case No.:2/24/81-
ALC2/2013

Party
ame:TECHNOMAK

PROJECT INDIA PVT
LTD

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

IHQ File- RLA File Lie. 0/Date:0410149963 Defer
341:0 I1811050100 1811AM lSI :04/24/040/001331 AM 14/ 18.09.2013 Date: 12.11.2014

Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

I
case No.: 1115/81-
ALC2/2013

r
Case No.:27/6/81-
ALC2/2014

I

r
-~ase No.: 15/24/81-

IALC2/2013

35[HQFile RLAFile Lic. 0/Date:0210194651 Defer
1:01/81/050100403/AMI4/ :02/24/040/00088/AMI41 23.09.2013 Date:12.11.2014

~: NC noted that Deficiency letter was issued on 04/06/2014 to the firm. A reminder has
1~1~0sent to the firm on 12/08/2014. But reply of the firm i still awaited despite reminder. Hence,

Party Name:
ASSOCIATED
PIGMENTS LIMITED

11

Meet 0/Date:9/81-
ALC2/20 14
30.07.2014

Status:
Deferred



INC decided to send a final reminder to firm to furnish reply within 15 days time. Reply of the

l
firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

'Icase No.:20/24/81-I ALC2/2013
Party Name: HIGHTEMP Meet No/Date:9/8 1-
FUR ACES LIMITED ALC2/2014

30.07.2014

Status:
Rejected

HQ File RLA File Lie. 0/Date:0710098546 Defer
36 :01/81/050100408/AM141 :07/24/040100209/AM141 25.09.2013 Date:12.11.2014

Decision: NC observed that firm has not replied to D/L dated 09.05.2014. Reminder dated
04.06.2014 and Final reminder 11.08.2014. Since no reply was received form firm despite
repeated reminders, The Committee decided to reject the case with direction to firm to pay custom
duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

r--
Case No.:63/24/81-
ALC2/2013

Party Name: KIRA
UDYOG,

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Rejected

!HQ F~ RLA File Lic.No/Date:0910057813 --I
371:0 1~81/050100451/AM 141 :09/24/040100321/AM 141 04.10.2013

~ecision: NC observed that firm has not replied to D/L dated 15.05.2014. Reminder dated
04.06.2014 and Final reminder 12.08.2014. Since no reply was received form firm despite
repeated reminders, The Committee decided to reject the case with direction to firm to pay custom
duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

Case No.:37/24/81-
ALC2/2013

Party arne: VOITH
HYDRO PRIV ATE
LIMITED

RLA File
:05/24/0401002481 AM 141

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic.No/Date:0510368270
11.10.2013

Status:
Approved

r
--

HQ File
01/81/0501004251 AM 141

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No.3( 15)/20 14ITSW(B) dated 24/07/2014 as under:-

38 Export Product - Rotor Rim for 50MW Hydro GE ERATOR - 2 sets
(total net weight 73709 kg.)

Import Item- Domex 600Pole sheet -114250kg. with 55% wastage after 1/3rd recovery.

Firm vide its E-mail dated 04/08/2014 has confirmed that the above AA is obtained for deemed
export. Supplies are made to Power project funded by ADB.
RA may take suitable consequential action accordingly.

t

-
Decision: NC observed that case is under examination at MOEF. NC decided to issue a reminder
to MOEF. Reply of the firm whether it is a case of physical export! Deemed export is also awaited.
The case stands deferred to /2. ·/t. /.~

~[f~

Ileas. No.:24124/81-I ALC2/2013

HQFile
39 :01l81/050100412/AM141

Party arne: MET
TRADE (I DIA) LTD.

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

RLA File Lic. 01Date:0510369439 Defer
:05/24/0401002441 AM 141 25.10.2013 Date: 12.11.2014

Status:
Deferred

12
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IStatus:
Deferred

---'HQ File RLA File Lie, 0/Date:03107558021Defer
:0 1/81/0501004311AM 141 1:03/951040100597/AM 141 28.10.2013 Date: 12.11.2014

IDecision : : NC noted that the comments of OIPP vide U.O. 12/1 I3/20 13-TSW/40 dated
24.09.2014 has been received.

'

Firm vide its E-mail dated 13/08/2014 has informed that (i) supply under this AA is to Petroleum
40 Exploration Project of IOCL. Therefore the committee decided to request the firm to provide a

certificate from DG, Hydrocarbon stating that the item covered under the subject authorisation for
the IOCL project (ii) It is also decided to forward the copy of Application and reply to EPCG
Division for comments that invalidation letter 0.0559002411 dated 14.10.2013 was issued for
supply of Steel pipes etc. as per condition sheet whereas the IOCL has obtained EPCG
authorisation for export of Petroleum products viz. HOPE, LLDPE, PP, ATF etc. EPCG division
requested to provide comments. (iii) Further, RJ\, Mumbai is requested to confirm whether NC
can ratify this case m view of RA's Email dated 22.08.2014. The case stands deferred to
12.11.2014.

Case No.:43/24/81-
ALC2/2013

Party Name:MAN
INDUSTRIES (INDIA)
LTD.

Mect 1 0/Date:9/81-
ALC2/2014
30.07.2014

Meet No/Date:9/81-
ALC2/2014
30.07.2014

---
HQ File RLA File Lic.No/Date:0310756365

41:01/81/050100419/AM141 _::03/951040~00558/AM 141 31.10.2013 I I
IDecision: NC observed that firm has not replied to OIL dated 15.05.2014. Reminder dated
04.06.2014 and Final reminder 12.08.2014. Since no reply was received form firm despite
repeated reminders, The Committee decided to reject the case with direction to firm to pay custom
duty & applicable interest for EODC.
IRA may take suitable consequential action accordingly.

Case No.:31124/81-
ALC2/2013

Party Name: STERLITE
TECH OLOGIES LTO.

Status:
Rejected

-
IParty arne: MC COM
INDUSTRIES (1 01J\)
PVT. LTD.

Meet NolDate:9/81- -IStatus:
J\LC2/20 14 [Rejected
30.07.2014

Case No.:28/24/81-
ALC2/2013

HQ File RLA File Lic.No/Date:0310756580
42 :01/81/0501004161AM141 :03/951040100615/AM141 01.11.2013 1

IDecision: NC observed that firm has not replied to OIL dated 15.05.2014. Reminder dated
04.06.2014 and Final reminder 12.08.2014. Since no reply was received form firm despite
repeated reminders, The Committee decided to reject the case with direction to firm to pay custom
duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

,- Case No.:S9/24/81- ~arty arne: MC COM Meet No/Date:9/81- IStatus:I :C2/2013___ __ I~~~~~~~ES (INDIJ\) ~0~;7~i200/44 _ ,Rejected

I
IHQ File RLA File Lic.No/Date:03107565761

431:0 I18110501004471AM 141 :0319510401006161 J\M 141 01.11.2013

~

eciSion: NC obser';ed that firm has not repl ied to OIL dated 04.06.2014. Final re-m-i-nd-e-r-w-a-s
ssued on 12.08.2014. Since no reply was received form firm despite repeated reminders, The

Committee decided to reject the case with direction to firm to pay custom duty & applicable
nterest for EODC. .

----- _- -
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~ay take suitable consequential action accordingly.

r
Case No.:61124/81- Party arne: POL YCAB Meet No/Date:9/81- Status:
ALC2/2013 WIRES PYT.LTD. ALC2/2014 Deferred

30.07.2014 ---
IHQ File RLA File Lic. 0/Date:0310757014 Defer

144 :01/81/050100449/AM141 :03/95/040100582/AM141 06.11.2013 Date:12.11.2014

IDecision: NC noted that Deficiency letter was issued on 04/06/2014 to the firm. But proper reply
of the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Firm
vide its E-mail dated 23.07. 2014 has confirmed that the above AA is obtained for physical export.
The case stands deferred to 12.1 1.2014.

[Case No.: 1713/81- -
ALC2/2014

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

HQ File RLA Filc Lie. 0/Date:3110061030 Defer
:01l81/050100114/AM151 :31/83/040100148/AM141 07.11.2013 Date:12.11.2014

Decision: NC noted that the application was earlier sent to DIPP who has informed that the case
45 pertains to DHI. Therefore, C decided to transfer the case to DHI for comments. C also

decided to check from firm whether it is a case of physical export! Deemed export. In case it is a
Deemed export, firm should provide following information:- (i) EPCG licence number and date
(ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence
holder intends to discharge the EO again t the EPCG licence. The case stands deferred to
12.11.2014.

Party arne: KALYANI
TECH OFORGE LTD.

Status:
Deferred

-IStatus:
Deferred

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Party arne: BARTEC
INDIA (P) LTD.

Case No.:45/24/81-
ALC2/2013

I
HQ File RLA Filc Lic.No/Date:0510370995 Defer

46 :01/81/050100433/AM141 :05/23/040100309/AM141 13.11.2013 Date:12.11.2014

Decision: NC noted that the comments of DIT vide U.O. W-271l0/2014-IPHW dated 14/08/2014
has been received. However, reply of the firm whether it is a case of physical export! Deemed
export is also awaited. The case stands deferred to 12.11.2014.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Party arne:
YOEST ALPI E YAE
YK lOlA P.
LTD.(FORMERLY

47 HQ File -~-- RLA File
:0 1/81/050100457/AM 141 :05/24/040100291/AM 141

Case No.:69/24/81-
ALC2/2013

Status:
Deferred

Lic.No/Date:051 0371075 Defer
14.11.2013 Date:12.11.2014

Decision: NC noted that the reply of the firm has been sent to DHI. Firm has confirmed that the
above AA has been obtained for physical exports. The case stands deferred to 12.11.2014.

__ ...J

--I,.-
Case No.:70/24/81-
ALC2/2013

48

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Party arne:
YO EST ALPI E YAE
YKN INDIA P.
LTD.(FORMERLY

RLA File

Status:
Deferred

IHQFile Lic.No/Date:051 0371077 Defer

~l~
. T'



f:o I181/0501004581 AM 141 ill/24/0401002961 AM 141 14.11.2013 Date: 12.11.2014

'Decision: NC decided to send a letter to firm to submit thc following information as per written
comments ofDHI vide U.O. No. 3(44)/2014rrSW(8) dated 23/05/2014 as under:-
"It is observed that firm has claimed 20% wastage on Imported raw material without giving any
justification/ calculation. The firm may, therefore, be requested to justify the requirement and
furnish information as per SI. o. 2,3& II of SDL."
Reply of the firm whether it is a case of physical export/ Deemed export is also awaited. The case
stands deferred to 12.11.2014.

I Case No.:73/24/81-
I ALC2/2013

Party Name:
MOTHERSON SUMI
SYSTEMS LTD.,

cct N0/Date:9/8 1-
ALC2/2014
30.07.2014

Status:
Deferred

IHQ File RLA Fi Ie Lic.No/Date:05 10371064 Defer
:01/81/050100461 IAM 141 :05124/0401002951 AM 141 14. I 1.2013 Date: 12.1 1.2014

Decision: NC decided to send a letter to firm to submit the following information as per written
comments ofC&PC vide letter No.460111l7/20 14-PC-II dated 30.07.2014 as under:-

49
"Details of separate production of each of the I I export in the year 2013-14 and corresponding
consumption of raw-material for each product, quantity of waste I scrap generated along with the
value realized certified by Jurisdictional Excise Authorities."

Reply of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.1 1.2014.

-
RLA File Lic.No/Date:031 07581 041Defer
:03/95/0401006561 AM 141 18.1 1.2013 Date: 12.11.20 14

Status:
Deferred

Decision: NC decided to send a letter to firm to submit the following information as per written
50 comments of DHI vide U.O. No. 3(42)/031 0/MEl20 14/TSW(l3) dated 16/07/2014 as under.-

"It is observed from the reply that the firm is exporting bushing assembly - a transformer
component - of different Voltage I Ampere rating. Desired information as requested earlier
however has not been given in the reply. The firm may therefore be requested to furnish
[information as per SI. No. 4,5& II of SDL for each typcl rating of bushing assembly separately."

Case No.:60/24/81-
iALC2/2013

f
HQ File -----

:0 I 18110501004481AM 141

Party ame :MILEEN
E GI EERS

Vleet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

Finn vide its E-mail dated 02.09.2014 has confirmed that the above AA is obtained for physical
[export. The case stands deferred to 12.11.2014.

,-------
HQFile RLAFile Lie. '0/Date:1110027781 Defer

51 :01/81/0501003971 AM 141 : 11/24/04010000 II AM 141 21. I 1.2013 Date: 12.11.20 14

I
case No.:9/24/81-
ALC2/2013

Party arne: VINDIIY A
TELELI KS LTD.,

Vleet. r IDate:9/81-
ALC2'2014
30.07.2014

~

- -
Decision: NC observed that case is under examination at DOT/DIT. NC decided to issue a
eminder to DOTIDIT. Reply of the firm whether it i a case 01' physical export! Deemed export is
Iso awaited. The case stands deferred to 12.1 1.2014.

15



ICase No.:32/24/81-
IALC2/2013

Party. 'arne: WILLIAMS Meet 0/Date:9/81-
CONTROLS II DIA ALC2/2014
PRIVATE LIMITED 30.07.2014

Status:
[Deferred

IHQ File RLA File Lie. 0/Date:31 10061 138 [Defer
521:0 I181/0501004201 AM 141 :3 1/82/0401001861 AM 141 22.1 1.2013 Date: 12.11.20 14

Decision : NC observed that DIT has sent a letter to the firm asking them to depute it's
representative for technical di cussion along with the sample of import/export product to clarify
the issue vide Letter No. W-27 (15)/2014-1 PIIW dated 0 I107/20 14.
Reply of the firm whether it is a case of physical export/ Deemed export is also awaited. The case
stands deferred to 12.11.2014.

Party . IUIllC:A-I FEI CE
PRODUCTS
CO.PVT.LTD.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Case No.:26/3/81-
ALC2/2014

Status:
IDeferred

I
HQ File RLA File Lie.No/Date:0310759039 Defer
:01/81/050100123/AM151 :03/94/040100737/AMI41 25.11.2013 Date:12.11.2014

53lDecision: NC noted that Deficiency letter was issued on 12.08.2014 to the firm. But replYofthe
firm is still awaited. Hence, C decided to send a reminder to firm to expedite reply.

I
Reply of the firm whether it is a ca c of phy ical export/ Deemed export is also awaited. The case

stands deferred to 12.11.2014.
j

Status: --I
Deferred

Case No.: 16124/81-
IALC2/2013

-----

Party Name: A ERO Meet No/Date:9/81-
COMPOSITE PRIVATE ALC2/2014
LIMITED 30.07.2014

HQ File RLA File Lic. 0/Date:0810126642 Defer
54 :01l811050100404/AM141 :08/24/040100364/AM141 26.11.2013 Date:12.11.2014

Decision: NC noted that the comment of DI PP ide U.O. 7/323/20 13-TSW/174 dated 19/08/2014
have been received. However, reply of the firm whether it is a case of physical export/ Deemed
export is also awaited. The case stand deferred to 12.11.2014.

F Case No.:35/3/81-
ALC2/2014

Status:
DeferredIleaseNo.:28/3/81- Party, arne: n;XMACO Meet 0/Date:9/81-

ALC2/2014 RAIL & I~I GIl [[RING ALC2/2014
LIMITED 30.07.2014

IHQ File -- - RLA File Lic. 0/Date:0210196856 [Defer
:01/81/050100125/AM151 :02/24/040100138/AM141 26.11.2013 IDate:12.11.2014

55

I
Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical cxportl Deemed export is also awaited. The case stands
Ideferred to 12.11.2014.

Party Name: TA ISHKA Meet 0/Date:9/81-
INTERNATIONAL, ALC2/2014

30.07.2014

• I,



HQ File IRLA File ILic.No/Date:0310759186IDefer
:01/81/050100132/AM151 :03/95/040100548/AM141 126.11.2013 IDate:12.1l.2014

Decision: NC noted that the comments ofDIPP vide U.O. 7/323/2013-TSW/174 dated 19/08/2014
have been received. However, reply of the firm whether it is a case of physical export! Deemed
export is awaited. The case stands deferred to 12.11.2014.

r--

Case No.:6/24/81- Party Name: SIECHEM Meet No/Date:9/81- Status:
ALC2/2013 TECHNOLOGIES ALC2/2014 Deferred

PRIV ATE LIMITED 30.07.2014

HQ File IRLA File l~ic.No/Date:041 0 152322 Defer
57 :01/81/0501003941 AM 141 :04/24/0401001921 AM 141 27.11.2013 Date: 12.11.2014

--
Decision: NC observed that case is under examination at DOT. NC decided to issue a reminder to
DOT. Reply of the firm whether it is a case of physical export! Deemed export is also awaited.
The case stands deferred to 12.11.2014.

-- ----- - ---
I Case No.:7/24/81-

-
Party Name: SIECHEM Meet No/Date:9/81- Status:

ALC2/2013 TECHNOLOGIES ALC2/2014 Deferred
PRIV ATE LIMITED 30.07.2014

fHQ File IRLA File !:Lic.No/Date:0410152323IDefer
58 :01l81/050100395/AM141 j:04/24/040100193/AM141 27.11.2013 Date:12.11.2014

I rD~cision :NC observed that case is-;;;'der examination at DOT. NC decided to issue a reminder to, DOT. Reply of the firm whether it is a case of physical export! Deemed export is also awaited.
I The case stands deferred to 12.1l.2014.

Iparty Name: GRA VITA
INDIA LTD.,

ilCase No.:S4/24/81-I ALC2/2013

I fHQ File
59 :01/81/050100442/AM141

IM1MeetNo/Date:9/8 ~ - rtatus:---
ALC2/20 14 Deferred
30.07.2014

-------

I
RLA File Lic.No/Date: 1310045247 Defer
:13/24/040100037/AM141 03.12.2013 Date:12.1l.2014

Decision: NC observed that case is under examination at MOEF. NC decided to issue a reminder
to MOEF. Reply of the firm whether it is a case of physical export! Deemed export is also awaited.
The case stands deferred to 12.11.2014.

-
IParty Name: PHOENIX IStatus:Case No.:24/3/81- Meet No/Date:9/81-

ALC2/2014 FOILS PVT. LTD. ALC2/2014 Approved
30.07.2014
-

HQ File RLA File ILic.No/Date:0310760256
:01/81/050100121/AM151 1:03/95/0401006771 AM 141 03.12.2013

Decision: NC decided to ratify the norms of above AA as per written comments of MOS vide
U.O. No. 2(8)/2014-TW dated 01.08.2014 as under:-

60 I SI. Item of Export Quantity Item of Export Quantity
No.
I Cold Rolled stainless 320749.95 Cold Rolled 330372.45 Kg

steel strips of width Kg stainless steel Coils
60mm to 240mm of of thickness more
Thickness 0.18 mm than 0.2mm of
to 0.20 mm of Grade width 500 -1500mm
316L of Grade 3 16L.

.~
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LqUantity has been calculated allowing thereby 3% net of wastage towards cold rolling o~
r/~;olrted coils followed by slitting to get desired thickness and width.

The firm has informed that the above AA has been obtained for physical export. RA may take
suitable consequential action accordingly.

----------------

Status:
Deferred

ICase No.:21124/81- Party Name: DELPHI Meet No/Date:9/81-
I'IALC2/2013 CONNECTION ALC2/20 14

SYSTEMS INDIA 30.07.2014
LIMITED,

iHQ File --------- RLA File Lic. 0/Date:1010055822 Defer
61 :01/81/050100409/AM 141 :10/24/040100043/AM141 04.12.2013 Date: 12.11.2014

I Decision: NC noted that the application was earlier sent to DHl who has informed that the case
pertains to C&PC. Therefore, NC decided to transfer the case to C&PC for comments. Reply of
the firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

r

Case No.: 12124/81- Party Name: STEAM Meet No/Date:9/81- Status:
ALC2/2013 TURBINE ENGINEERING ALC2/2014 Rejected

[I] PVT. LTD. 30.07.2014
HQ File RLA File Lic.No/D-a-te-:0-8-10-126918

62 :01/81/050100400/AM~ :08/24/040100354/AM141 06.12.2013 __

[Decision: NC observed that firm has not replied to D/L dated 19.05.2014. Reminder dated
104.06.2014 and Final reminder 12.08.2014. Since no reply was received form firm despite
repeated reminders, The Committee decided to reject the case with direction to firm to pay custom
duty & applicable interest for EODC.
RA may take suitable consequential action accordingly.

r
status:
Deferred

Icase No.:79/24/81-
ALC2/2013

rHQ File RLA File Lic.No/Date:3410038659 Defer ---
:01/8110501004671 AM 141 :34/2410401002201 AM 141 09.12.2013 Date: 12.11.20 14

Decision: NC decided to send a letter to firm to submit the following information as per written
comments ofDIPP vide U.O. No. 121113/2014/TSW/63 dated 24/09/2014 as under:-

Party Name: APAR Meet No/Date:9/81-
INDUSTRIES LIMITED ALC2/20 14

30.07.2014

63 I. Difference in export and import items in terms of their electrical properties etc. as the
description of import and export items are same.

The Committee also decided to check from firm whether it is a case of physical export! Deemed I
export. In case it is a Deemed export, firm should provide following information:- (i) EPCG
licence number and date (ii) CIF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case
stands deferred to 12.11.2014.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

.~
r· - ,.~ IJ, \ \ 1

" .

"--rcase No.:28/6/81-
64iALC2/2014

Party arne: ADVANCE
CABLE
TECHNOLOGIES

Status:
Deferred

• I



IpVT.LTD,
IHQ-F-il-e------ RLA File ILic.No/Date:071 0 100489 Defer
:01/81/0501001821 AM 151 :07/24/0401002831 AM 141 12.12.2013 Date: 12.11.2014
r--------
Decision: NC noted that the comments of DIPP vide U.O. No. 12/89/2014-TSW/87 dated
09.07.2014. Firm vide its E-mail dated 25/09/2014 has confirmed that the above AA is obtained
for deemed export. Supplies are to mega power project. However, one place (Annexure-I) in the
PAC, it is mentioned as Advance Cables Limited and in another place it is mentioned as Advance
Cables Technologies Pvt. Limited. NC decided to ask the firm to clarify. The case stands
deferred to 12.1 1.2014.

Case No.:10/3/81-
ALC2/2014

Party Name: MAHE ORA Meet No/Date:9/81-
DISHED ENDS PVT. LTD., ALC2/2014

30.07.2014

Status:
Approved

Lic. 0/Date:031 0761947
16.12.2013

HQFile
:01/81/050100 I07/AM151

RLA File
:03/9510401007401 AM 141

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 121113/2014-TWS/65 dated 24/09/2014 as under:-

65 I. Words "of relevant grade and thickness" may be added with the description of import
items at SI. No. 1,2 &3.
2. Quantities of import items at SI. No. I, 2 &3 may be allowed as 1.10Kgs/Kg. content in the

l
export products at SI. No. I,2 & 3 respectively taking clue from SION C-1808, as claimed by the
firm.

Firm vide its E-mail dated 04/09/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
DeferredI

Case No.:27/3/81-
ALC2/2014

Party Name :FRICTION
IMETAL FIBRES
(INDIA) P.LTD

f
HQ File - RLA File Lic.No/Date:0510373564 Defer
:0 1/81/0501001241 AM 151 :05123/0401003691 AM 141 16.12.2013 Date: 12.11.2014

66.---
Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.1 1.2014.

-------------------- ~

iThseNo.:81124/81-
ALC2/2013 I

Status:
Approved

Party Name: KEI
INDUSTRIES LIMITED

Meet No/Date:9/81-
ALC2/2014
30.07.2014

~ic.No/Date:051 03741 0 r
19.12.2013

IHQFile
6 :01/8 1/050100469/AM 14/

7

IRLA File
:05/23/040100354/AM 141

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 121113/2014-TSW/67 dated 24/09/2014 (Copy Enclosed) as under:-

I. Words "Copper Conductor, Un-armoured, XLPE insulated, PVC Sheathed 0.6/1.0 KV"
may be suffixed with the description of export product at SI.No.1.
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Quantities of import item at SI.No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export product mentioned at SI. o. I as applied for i.e. 4638.4 Kgs'/km taking clue
from Engineering Table 5.

b) For Export products mentioned at SI. o. 2, 4 to 14, 20 to 24, 51 to 53, 57 & 58 as per
Engineering Table 5.

c) For Export product mentioned at SI. No. 3 as 1155.7 Kgs'/Km taking clue from
Engineering Table 5.

d) For Export products mentioned at SI. No. 15 & 54 to 56 as per Engineering Table 4.
e) For Export products mentioned at SI. No. 16 & 17 as 462.3 Kgs.lKm & 924.66 Kgs'/Km,

respectively taking clue from Engineering Table 4.
f) For Export products mentioned at SI. No. 18, 19 & 25 to 50 as 1.0IKgs'/kg content in the

~~------ ~ ----
~~

5.

Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 19/33 KV" may be
suffixed with the description of export product at SI.No.2 .
Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 65011100 V" may
be suffixed with the description of export products at SI.No. 3 to 20. I
Words "Copper Conductor, Un-arrnoured, XLPE insulated, PVC Sheathed 65011100 V"
may be suffixed with the description of export products at SI.No. 21 to 24.
Words "Copper Conductor, Un-amoured, PVC insulated 4501750 V" may be suffixed with
the description of export products at SI.No. 25 to 30 & 34.
Words "Copper Conductor, Un-amoured, XLPE insulated 4501750 V" may be suffixed
with the description of export product at SI.No. 31.
Words "Copper Conductor, Un-amoured, PVC insulated 600/1000 V" may be suffixed with
the description of export products at SI.No. 32,33, 35 & 43 to 50.
Words "Copper Conductor, Un-arnoured, XLPE insulated, PVC Sheathed, 600/1000 V"
may be suffixed with the description of export products at SI.No. 36 to 42.
Words "Copper Conductor, Armoured, PVC insulated 60011 000 V" may be suffixed with
the description of export products at SI.No. 51 to 58.
Words "Aluminium Conductor, Armoured, XLPE insulated ,PVC sheathed 60011 000 V"
may be suffixed with the description of export product at SI.No. 59.
Words "Aluminium Conductor, Un-arrnoured, XLPE insulated ,PVC sheathed 600/1000
V" may be suffixed with the description of export product at SI.No. 60.
Net weight of export products may be specified as under:

6.

8.

10.

11.

12.

SI. Net Export SI. Net Export SI. Net Export SI. Net Export
No. Weight No. Weight No. Weight No. Weight

(Kgs.lKm) (Kgs'/Km) (Kgs.lKm) (Kgs'/Km)
1 4928.1 16 1145 31 236.1 46 393.1
2 16676.1 17 1978.7 32 291.4 47 489.7
3 1975.1 18 291.6 33 231.2 48 311.3
4 1293.4 19 322.3 34 306.9 49 384.1
5 1222.3 20 624.2 35 383.7 50 459.8
6 2114.6 21 183.9 36 358.1 51 321.9
7 4857.3 22 296.5 37 598.7 52 421.6
8 5789 23 757.2 38 517.7 53 688.2
9 466.6 24 2589.6 39 883.2 54 695.2
10 526.8 25 96.1 40 731.5 55 1139.6
II 483.7 26 125.5 41 1305.7 56 1774.3
12 545 27 137.7 42 1776.1 57 812.4
13 649.9 28 173.3 43 234.9 58 998.6
14 408.3 29 209.2 44 287.1 59 5665.5
15 678.3 30 182.2 45 341.9 60 3078

13.
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Export products.

14. Total quantity of import item at Sl. No.2 i.e. XLPE Compound may be restricted as 3902
Kgs. and its quantities may be allowed as 1.05 Kgs'/kg content in the Export products at ~
No. I to 24, 31,36 to 42, 59 & 60.

IS. Quantity of import item at Sl. No.3 i.e. PVC Resin may be allowed as under:
a) For Export products mentioned at Sl. No. I to 30, 32 to 50, 59 & 60 as 1.05 kgs/kg content

in the Export products.
b) For Export products mentioned at Sl. No. 51 to 58 as 85.6 Kgs'/Km, 109.6 Kgs'/Km,

127.9 Kgs'/Km, 159.1 Kgs'/Km, 227.1 Kgs'/Km, 376.4 Kgs'/Km, 134.6 Kgs'/Km &
150.5 Kgs'/Km respectively taking clue from Engineering Tables 4 & 5.

16. Quantity of import item at Sl. No.4 i.e. Galvanised Steel Wire/G.!. Wire may be allowed
as 1.01 kgs/kg content in the Export products at Sl. No.2 to 20 & 51 to 59 as claimed by
the firm.

Firm vide its E-mail dated 11107/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.__--------------------~__ . --
Case No.: 19124/81- Party Name: THERMAL ~et NolDate:9/81- Status:
ALC2/2013 SYSTEMS AND LC2/2014 Deferred

IENGINEERING 07.2014
~ - __

ILic.NoIDate:0410153488IDeferFile RLA File
68 81/050100407/AM 141 :04/24/0401002031 AM 141 23.12.2013 Date:12.11.2014

----
Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.1 1.2014.

-

~party Name: SHALIMAR Meet NoIDate:9/81- Status:
WIRES INDUSTRIES ALC2/2014 Deferred
LTD., 30.07.2014

IRLA File Lic.NoIDate:021 0 198164 Defer
:02/24/0401001251 AM 141 26.12.2013 Date:12.11.2014

Case No.:18/24/81-
ALC2/2013

HQFile
,69 :0 I 18110501004061AM 141

IDecision: NC noted that a letter was sent to RA, Kolkata to clarify that the item of export and
import item in respect of above the AA is not matching with the application of the firm. RA,

Itherefore again requested to send correct application to this Directorate. The case stands deferred
to 12.11.2014.

r-'C-a-se-N-o.-:6-6-/2-4-/8-1----"P-arty-N-am-e:-K-O-T-S-O-N-S-'IM-e-e-tN-o-I-D-ate:-9/-8-1--
ALC2/2013 PVT.LTD. ALC2/2014

30.07.2014
I HQ File I'R-L-A-F-i-le--- Lic.No/Date-:0-6-10-0-35-6-1
7 :01/81/050100454/AM141 1:06/24/040100032/AM141 19
o 26.12.2013

IStatus:
,Deferred

Defer
Date:12.11.2014

Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical exportl Deemed export is awaited. The case stands deferred to
12.11.2014.

i-7lcase No.:67/24/81- IParty-N-am-e:-K-E-I---__~----------------- !Meet NoIDate:9/81- Status:
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INDUSTRIES LIMITED ALC2/20 14
30.07.2014

Approved

HQ File RLA File Lic.No/Date:051 037451
:0 I181/0501004551 AM 141 :05/2310401003811 AM 14/ 5

26.12.2013

I
DeCiSion: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12/113/2014-TSW171 dated 24/0912014 as under:- (Copy enclosed)

1. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 0.6/\'0 KV" may be
suffixed with the description of export product at SI.No.l.

2. Words "Aluminium Conductor, Armoured, XLPE insulated, PVC Sheathed 12.7/22 KV"
may be suffixed with the description of export products at SI.No.2 & 3.

3. Words "Copper Conductor, Un-amoured, PVC insulated 0.6/1.0 KV" may be suffixed with
the description of export products at SI.No. 4 to 19.

4. Words "Copper Conductor, Un-amoured, PVC insulated 3001500 V" may be suffixed with
the description of export products at SI.No. 20 to 32.

5. Net weight of export products may be specified as under:

SI. Net Export SI. Net Export SI. Net Export SI. Net Export
No. Weight No. Weight No. Weight No. Weight

(Kgs'/Km) (Kgs'/Km) (Kgs'/Km) (Kgs'/Km)
1 14196.7 9 91.3 17 196.8 25 461.4
2 2938.8 10 142 18 1098.5 26 552.6
3 2107 11 207.7 19 1431.8 27 877.7
4 99.9 12 280.7 20 93.5 28 1031.8
5 150.4 13 352.6 21 179.4 29 116.2
6 204.2 14 493.3 22 165.8 30 158
7 255.4 15 631.4 23 268.5 31 309
8 354.1 16 125 24 402.4 32 424.3
uantities of im ort item at SI.No 1 viz. Co er Wire RodlCC Rod EC Grade I Co er6. Q p pp () pp

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export product mentioned at SI. o. 1 as per Engineering Table 5.
b) For Export products mentioned at SI. No.4 to 6, 8 & 16 to 18 as per Engineering Table 4.
c) For Export products mentioned at SI. No.7 & 19 as 109.2 Kgs'/Km & 924.56 Kgs'/Km,

respectively taking clue from Engineering Table 4.
d) For Export products mentioned at SI. o. 9 to 15 & 20 to 32 as 1.01 Kgs'/kg content in

the Export products.
7. Quantity of import item at SI. No.2 i.e. XLPE Compound may be allowed as 1.05 Kgs'/l

content in the Export products at SI. No.1 to 3.
8. Quantity of import item at SI. o. 3 i.e. PVC Resin may be allowed as under:

a) For Export products mentioned at SI. No. I to 3, 7, 9 to 15 & 19 to 32 as 1.05 kgs/l
content in the Export products.

b) For Export products mentioned at SI. No.5, 6,8, 16 & 17 as 83.84 Kgs'/Km, 109.55
Kgs'/Km, 152.39 Kgs.lKm, 76.5 Kgs'/Km & 98.53 Kgs'/Km respectively taking clue
from Engineering Table 4.

c) For Export products mentioned at SI. No.4 & 18 as applied for i.e. 69.48 Kgs'/km &
410.34 Kgs.lKm respectively taking clue from Engineering Table 4.

9. Quantity of import item at SI. No.4 i.e. Galvanised Steel Wire/G.I. Wire may be allowed
as 1.0I kgs/kg content in the Export products at SI. No. I to 3 as claimed by the firm.

10. Quantity of import item at SI. No.5 i.e. Aluminium Wire Rod (EC Grade) may be allowed
as applied for i.e. 853.40 Kgs'/km & 314.40 Kgs'/Km in the Export products at 51.No.2
& 3 respectively.

Quantity of import item at SI.No. 6 i.e. Copper TapelCopper Foil (EC grade) may be

~:1~

11.
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allowed as 1.01 Kgs/kg content in the Export products at Sl. No.2 & 3 .
Firm vide its E-mail dated 11107/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

Case No.:30/24/81- Party Name: PILOT IMeet No/Date:9/S1- Status:
ALC2/2013 INDUSTRIES LTD. 'ALC2/2014 Deferred

30.07.2014

HQ File IRLA File ILic.No/Date:051037502S Defer
172 :0 liS 110501004 ISIAM 141 :05/24/040100327/AM141 31.12.2013 Date:12.11.2014

Decision: NC observed that case is under examination at MOEF. NC decided to issue a reminder
to MOEF to expedite comments. Reply of the firm whether it is a case of physical export! Deemed

I export is also awaited. The case stands deferred to 12.11.2014.-- --

Status:
Approved

Meet No/Date:9/SI-
ALC2/2014
30.07.2014

Case No.:65/24/81-
ALC2/2013

Party Name: DYNAMIC
CABLES PYT. LTO.

i'RL-·-A-F-i-Ie------- Lic.No/Date: 1310045579
: 13/24/0401000441 AM 14/ 0 1.01.2014

HQFile
:0 IlSI 10501004531AM 14/

-------------1
Decision: NC decided to ratify the norms of above AA as per written comments of Dll'P vide
U.O. No. 12/1 13/2014-TSW171 dated 24/0912014 as under:-

I. Words "0.6 KY/1.0 KY" may be specified with the description of export products at Sl.
No.1 to 6.

2. Net weight of export products at Sl. No. 1 to 6 may be specified as 367.03 MT, 206.33
MT, 13.31 MT, 175.62 MT, 19.44 MT & 6.S96 MT respectively.

3. Word "Unarmoured" may be suffixed with the description of export item at Sl. No.6
4. Description of import items at Sl. No. 10 & 12 may be corrected as "PYC Compound"
5. Quantities of import items at Sl. No 1,3,5 & 7 viz. Alumimium Ingots may be allowed as

applied for on net to net basis.
6. Quantities of import items No.2, 4, 6 & S viz. XLPE Compound may be allowed as

applied for on net to net basis.
7. Quantities of import items No.9 & 11 viz. Copper Wire Rod (EC Grade) may be allowed

as applied for on net to net basis.
S. Quantities of import items No. 10 & 12 viz. PYC Compound may be allowed as applied

for on net to net basis.
Firm vide its E-mail dated 25/09/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

73

r- - - ~- ---Case No.:83/24/81- Party Name: WAGO eet No/Date:9/S1- Status:
ALC2/2013 ILIMITED LC2/2014 Deferred

0.07.2014

74 HQFile IRLA File IILic.No/Date:0510375074 Defer
:0 liS 1/05010047 I/AM 141 :05124/0401003601 AM 141 01.01.2014 Date: 12.11.2014

Decision: NC observed that case is under examination at MSME. NC decided to issue a reminder
to MSME to expedite comments. Reply of the firm whether it is a case of physical export! Deemed
export is also awaited. The case stands deferred to 12.11.2014.--

75

Case No.:38/3/81- Party Name: EXCEL Meet No/Date:9/SI- Status:
ALC2/2014 POWER SWITCHGEAR ALC2/2014 Deferred

30.07.2014

IHQFile IRLA File ILic.No/Date:0410153792IDefer

23 rJ,-llf 1\ ~\



:01/81/050100135/AMi5Ii:04/24/040100216/AM141 101.01.2014 Date: 12.11.2014

iDecision: NC noted that the comments of DHI vide U.O. 3( I 16)!Excl/curk.l20 14/TSW (B)I dated I
20.08.2014 has been received. However, reply of the firm whether it is a case of physical export!
Deemed export is awaited. The case stands deferred to 12.1 1.2014.

r-,.-------
Case No.:22/24/81-
ALC2/2013

Party Name: !Meet No/Date:9/81-
RATNAMANI METALS ALC2/2014
& TUBES LIMITED 30.07.2014

r---------
IHQ File IRLA File Lic.No/Date:0810127694 Defer

761:01/81/050100410/AM141 :08/24/040100425/AM141 03.01.2014 Date:12.11.2014

~

ecision: NC noted that the comments ofDIPP vide U.O. 12/89/2014/TSW/101 dated 09.07.2014
as been received. However, reply of the firm whether it is a case of physical export! Deemed
xport is awaited. The case stands deferred to 12.1 1.2014.

Status:
Deferred

--r----------~----------r------------~ ---
Case No.:78/24/81- IParty Name: DIGI DRIVES Meet No/Date:9/81- IStatus:
ALC2/2013 P.LTD ALC2/2014 Approved

30.07.2014

IHQ File RLA File ILic.No/Date:0510375515 -- -I
1:01181I050100466/AM141 :05/23/040100409/AM141 06.01.2014 _=:NC decided to ratify the norms of above AA as per written comments ofDHI vide U.O.

o. 3(98)/2012/TSW(B) dated 22/05/2014 as under:-
77

"It is observed that the firm is importing components required for the manufacture of "Control
Panels AC drives, ACs 800, Multi drive 4HI Reversible Cold Rolling Mill". Since the firm has
proposed to import components on net to net basis, the proposal may be considered under GN-4
engineering products".

I
Firm vide its E-mail dated 20108/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

[Status:
Deferred

~~o.:87/24/81-
Ii\.LL2/2013

~t NolDate:9/81-
1~~L~2/2014
30.07.2014

Party Name: DELPHI
AUTOMOTIVE
SYSTEMS PVT. LTD.

I
HQFile

78 :01l81/050100475/AM141
RLA File ILic.No/Date:0510375673 Defer
:05/23/0401003931 AM 141 08.01.2014 Date: 12.11.2014

Decision: NC noted that the comments ofDHI vide U.O. 3(33)/20 14/TSW(B)1 dated 18.07.2014
has been received. However, reply of the firm whether it is a case of physical export! Deemed
export is awaited. The case stands deferred to 12.11.2014.

r--

IParty Name: KEI
--

Case No.:68/24/81- Meet No/Date:
ALC2/2013 INDUSTRIES LIMITED ALC2/2014

30.07.2014
HQFile IRLA File Lic.No/Date:O

7 :01/81/0501004561 AM 141 :05/23/0401004151 AM 141 9
9 10.01.2014

Decision: NC decided to ratify the norms of above AA as per written co
U.O. No. 121113/2014-TSW179 dated 24/09/2014 as under:-

1. Words "Copper Conductor, Armoured, XLPE insulated, PVC Sh
be suffixed with the description of export product at SI.No.1.

-- _-

9/81- IStatus:
lAPProved

51037597

mments of DIPP vide

eathed 6.35111 KV" may

~.. 24

'"'1' ''1}J\



- .
2.

3.

4.

5.

6.

7.

8.

9.

Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 19/33 KV" may I
be suffixed with the description of export product at SI.No.2.
Words "Copper Conductor, Armoured, XLPE insulated, PVC Sheathed 0.6/1.0 KV" may
be suffixed with the description of export product at SI.No.3. I
Words "Copper Conductor, Un-amoured, PVC insulated 4501750 V" may be suffixed with
the description of export products at SI.No.4 to 6.
Words "Copper Conductor, Armoured, PVC insulated 600/1000 V" may be suffixed with I
the description of export products at SI.No.7 to 10.
Words "Copper Conductor, Unarmoured, EPR insulated, HDPE Sheathed 3.3 KV" may
be suffixed with the description of export product at SI.No.1 I.
Words "Copper Conductor, Copper Armoured, XLPE insulated, PVC Sheathed 6.6 KV"
may be suffixed with the description of export product at SI.No.12.
Words "Copper Conductor, Unarmoured, XLPE insulated, HDPE Sheathed 64/110 KV"
may be suffixed with the description of export product at SI.No.13.
Net weight of export products may be specified as under:

SI. Net Export SI. Net Export SI. Net Export SI. Net Export
No. Weight No. Weight No. Weight No. Weight

(Kgs'/Km) (Kgs'/Km) (Kgs'/Km) (Kgs'/Km)
1 4515.7 5 29.92 9 971.3 13 16822.4
2 11331.4 6 45.29 10 1744
3 4471.9 7 414.8 11 4569.5
4 19.37 8 682.6 12 6927.6..10. Quantities of import Item at S.No 1 VIZ.Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at SI. No.1 to 7 & II as per Engineering Table 5.
b) For Export products mentioned at SI. No.8 to 10 as per Engineering Table 4.
c) For Export products mentioned at SI. No. 12 & 13 as 1.01 kgs/kg content in the Export

products.

1.05 Kgs'/l

I
II. Quantity of import item at SI. No.2 i.e. XLPE Compound may be allowed as

content in the Export products at SI. No.1 to 3,12 & 13.
12. Quantity of import item at SI. No.3 i.e. PVC Resin may be allowed as under:

a) For Export products mentioned at SI. No. I to 3 & 12 as 1.0 I kgs/kg content in the
Export products.
b) For Export products mentioned at SI. No.4, 7, 8, 9 & 10 as 3.9 Kgs'/Km, 109.6
Kgs.lKm, 159.1 Kgs'/Km, 227.1 Kgs'/Km & 376.4 Kgs'/Km respectively taking clue
from Engineering Table 4.
c) For Export products mentioned at SI. No.5 & 6 as applied for i.e. 7.32 Kgs'/Km &
8.70 Kgs'/Km respectively.

13. Quantity of import item at SI. No.4 i.e. Galvanised Steel Wire/G.I. Wire may be allowed
as 1.01 kgs/kg content in the Export products at SI. No.1 to 3 & 7 to 10 as claimed by
the firm.

14. Quantity of import item at SI.No.5 i.e. Polyethylene (HDPE) may be allowed as 1.05
Kgs'/kg content in the Export products at SI. No. 11 & 13.

15. Quantity of import item at SI.No.6 i.e. Relevant lead Alloy may be allowed as 1.01 Kgs'/l
content in the Export product at SI. No. 13 as claimed by the firm.

16. Quantity of import item at SI.No. 7 i.e. Copper Tape/Copper Foil(EC grade) may be
allowed as 1.0 I Kgs/kg content in the Export products at SI. No. 12 & 13 .

Firm vide its E-mail dated 11107/2014 has confirmed that the above AA is obtained only for
Iphysical export. RA may take suitable consequential action accordingly.
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lParty Name:
-- --

Case No.: 11/3/81- Meet No/Date:9/81- rlalUS:
ALC2/2014 CROMPTON GREAVES ALC2/2014 Deferred

iLiMITED, 30.07.2014

HQ File IRLA File ILic.No/Date:0310766733IDefer
80 :01/81/0S0/00108/AMISI :03/94/040/00S26/AM141 17.01.2014 Date:12.11.2014

Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is awaited. The case stands deferred to

112.11.2014.
j

HQ File RLA File iLic.No/Date:0710101868 Defer
81 :0 1/81/0S0/004621 AM 141 :07124/040/003801 AM 141 03.02.2014 Date: 12.11.20 14

Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is awaited. The case stands deferred to
12.11.2014.

~

MeetNo/Date:9/81-
ALC2/2014
30.07.2014

'Status:
Deferred

Case No.:74/24/81-
ALC2/2013

Party Name: TIP
TECHNOLOGIES
PRIV ATE LIMITED

Status:
Deferred

82iHQ File RLA File [Lic.No/Date:0710101901 Defer
:01l8110S0/00472/AMI41 :07/24/040/0039S/AM141 104.02.2014 Date:12.11.2014

~ision: NC observed that case is under examination at MSME. Reply of the firm whether it is a
Icase of physical export! Deemed export is also awaited The case stands deferred to 12.11.2014. ,

Case No.:84/24/81-
ALC2/2013 I

party Name: TAT A BP
SOLAR INDIA LTD.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

RLA File ~No/Date:071 0 I020S0 Defer
:07/24/040/00413/AM141 107.02.2014 Date:12.11.2014

et No/Date:9/81-
C2/2014

3007.2014

ICase No.:85/24/81-
IALC2/2013

HQFile
83 :01/81/0S0/00473/AM141

Party Name: TAT A
POWER SOLAR
SYSTEMS LTD.

Status:
Deferred

- ---- ----
Decision: NC observed that case is under examination at MSME.
I Firm vide its E-mail dated 08/09/2014 has confirmed that the above AA is obtained only for
Iphysical export. The case stands deferred to 12.11.2014.

--;te:041 0 ISS409 ~efer
4 Date:12.11.2014

)/2012-ME dated 20.06.2014 has
f physical exportl Deemed export

- -
IMeetNolCase No.:3113/81- Party Name:

ALC2/2014 DEUTSCHLAND ALC2/20
TRANSFORMERS PVT. 30.07.201
LTD --

84 HQFile RLA File Lic.No/D
:0 1/81/0S0/00 1281AM lSI :04124/040/002491 AM 141 20.02.201

Decision: NC noted that the comments ofDHl vide U.O. 30(68
been received. However, reply of the firm whether it is a case 0

is awaited. The case stands deferred to 12.11.2014.

Date:9/81-
14
4

Status:
Deferred

• r •



ICase No.:29/6/81-
I ALC2/2014

!~arty Name: ADVANCE Meet NolDate:9/81- Status:
CABLE ALC2/2014 Deferred
TECHNOLOGIES 30.07.2014
PVT.LTD,

IRLA File ~ic.No/Date:071 0 102261 iDefer
:07/24/0401003581 AM 141 0.02.2014 Date:12.l1.2014

e comments ofDIPP vide U.O. 12/89/2014-TSWIlII dated 09.07.2014

85iHQ File
:0 I1811050100 183/ AM lSI

I IDecision: NC noted that th
has been received. However, reply of the firm whether it is a case of physical export! Deemed

I export is awaited. The case stands deferred to 12.11.2014.

fCase No.:6/3/81- -
IALC2/2014

f
HQ File
:01/81/0501001 03/AM lSI

Decision: NC decided to send a letter to firm to submit the following information as per written
186 comments ofDHI vide U.O. No. 3(1 I3)SuzlWind'/20 I4ITSW(B)1 dated 13.08.2014 as under:-

"It is observed that certain essential information has not been furnished along with the application.
The firm may therefore be requested to furnish net weight of each set of export product and
~ustification for the quantity of raw material applied for import in terms of SI. No. II of SDL".

!
Firm vide its E-mail dated 13/08/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

ICase No.:7/3/81-
ALC2/2014

HQ File RLA File ILic.No/Date:0210200692 Defer
:01/811050100 I04/AM lSI :02/24/040100207/AM 141 03.03.2014 Date: 12.11.2014

87 - -- --------1
Decision: NC noted that Deficiency letter was issued on 12/08/2014 to the firm. But reply of the
firm is still awaited. Reply of the firm whether it is a case of physical export! Deemed export is
awaited. Hence, NC decided to send a reminder to firm to expedite reply. The case stands deferred
to 12.11.2014.

Party Name: SUZLON
IENERGY LIMITED

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

RLA File Lic.No/Date:m 0062872IDefer
:31/83/0401002271 AM 141 03.03.2014 [Date: 12.11.2014

--- --

Meet 0/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

Party Name:
ASSOCIATED
PIGMENTS LIMITED

~ ICase No.:8/3/81-
ALC2/2014

Party Name: NEOST AR Meet No/Date:9/81-

I
STEEL TUBES ALC2/20 14
PVT.LTD., 130.07.2014

I IHQ File IRLA File !Lic.No/Date:0410155954IDefer
88 :0 1/811050100 1051AM lSI 1:04/24/0401002701 AM 141 06.03.2014 Date: 12.11.2014

[Decision: NC noted that D;ficiency letter was issued on 13/08/2014 to the fir~ But reply of the
lfirm is still awaited. Reply of the firm whether it is a case of physical export! Deemed export is
awaited. Hence, NC decided to send a reminder to firm to expedite reply. The case stands deferred
to 12.11.2014.

Status:
Deferred

~

Case No.:lS/3/81-
ALC2/2014

89

I [HQ File--- --

Meet No/Date:9/81- Fatus:
ALC2/20 14 eferred
30.07.2014

r-RL-A-P-ile------ILic.No/Da-te-:-03-1-0-77-3-1-8-7IDefer----I

Party Name: UM
CABLES LTD.,

27



,.
-in ---
[Date: 12.11.20 14

Decision: : NC observed that case is under examination at DOT. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to 12.11.2014.

1:0I1811050100 112/ AM lSI 1:03195/0401009721 AM 141 06.03.2014

,---
Iparty Name: VEER-O- Meet NolDate:9/81- IStatus:Case No.:22/6/81-

ALC2/2014 METALS PVT .LTD ALC2/2014 Deferred
30.07.2014

HQ File IRLA File Lic.No/Date:071 0 1026731Defer
90 :01/81/050100176/AM151 :07/24/040100438/AM141 06.03.2014 Date:12.11.2014

Decision: NC noted that the comments of DIPP vide U.O. 121l13/2014-TSW/90 dated 24.09.20141
has been received.
Firm vide its E-mail dated 26/09/2014 has confirmed that the above AA is obtained for deemed
Export. NC decided to ask the firm to furnish details of deemed export. The case stands deferred
to 12.11.2014.

~IcaseNo.:16/3/S1-
--

Party Name: BEKAERT Meet No/Date:9/81- Status:
ALC2/2014 INDUSTRIES PVT. LTD. ALC2/2014 Deferred

30.07.2014

HQ File I~A File Lic.No/Date:311 006300 I IDefer
:01/81/050100113/AM151 :31/83/040100167/AM141 07.03.2014 Date:12.11.2014

91
Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply.Reply of the
firm whether it is a case of physical exportl Deemed export is awaited .. The case stands deferred
to 12.1l.20 14.

I
-,----- -----

Case No.:8/6/81-
ALC2/2014

Status: 1

ApprovedI
party Name: HIGHTEMP
FURNACES LIMITED

!Meet No/Date:9/81-- -
I~LC2/2014
30.07.2014

Lic.No/Date:0710 102846
13.03.2014

HQFile
:0118110501001621 AM lSI

RLA File
:07/24/0401004391 AM 141

Decision: NC decided to ratify the norms of above AA as per written comments of DHl vide U.0.
No. 3(32)/20 14/TSW(B) dated 10107/2014 as under:-

92
I. Import item at SI. No. 25 is Boiling Water and Resistant Paint and Hardener which may be I

allowed within 1% of FOB value of relevant export product.
2. Rest of the import items are components and may be allowed on net to net basis as per

condition of GN-4 engineering products.
Firm vide its E-mail dated 14/08/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

-~--------~--------~-----------
Case No.: 1413/81- Party Name: TEMPEL Meet No/Date:9/81-
ALC2/2014 PRECISION METAL ALC2/2014

PRODUCTS INDIA PVT. 30.07.2014
LTD.,

Status:
Deferred

93
IRQ File IRLA File Lic.No/Date:041 0 156295 Defer
1:01/81/050100111/AM151 :04/24/040100272/AMI41 17.03.2014 Date:12.1l.2014

IDecision: NC observed that case is under examination at DHl. Reply of the firm whether it is a

.~11(l ../ 28
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Icase of physical export! Deemed export is also awaited. The case stands deferred to 12.11.2014.

1Case No.:9/3/81-
1 ALC2/2014

[party Name: SIEMENS
LTD

IMeet No/Date:9/81-
ALC2/2014
30.07.2014

RLA File ----[LiZNo/Date:031077480S Defer
:03/9S/040/01013/AMI4/ 118.03.2014 Date:12.11.2014

Status:
Deferred

HQFile
94 :01/8110S0/00 106/ AM IS/

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
firm whether it is a case of physical export! Deemed export is also awaited. The case stands I
deferred to 12.11.2014.

----------------------------------------------~

Case No.: 19/3/81- Party Name: JAY Meet No/Date:9/81- Status:
ALC2/2014 BHA WANI METAL ALC2/2014 Approved

INDUSTRIES 30.07.2014
IHQFile RLA File l~ic.No/Date:031 077S181 I
:01/81/0S0/00116/AM1S/ :03/94/0401008161 AM 141 20.03.2014

-
Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide

9S U.O. 121113/2014-TSW/9S dated 24.09.2014 as under:

1. Description of export item may be amended as "Copper Flats/Strip"
2. Quantity of import item may be allowed as applied for i.e. 10200 Kgs. as 1.02

Kgs./Kg. content in the export products as per SION C-1185.

IThe firm has informed that the above AA is obtained for deemed export and supply is to 100%
IEOU. RA may take suitable consequential action accordingly.

I Case No.:20/3/81- Party Name: GUJARA T Meet No/Date:9/81- 'Status:
ALC2/2014 COPPER ALLOYS LTD. ALC2/2014 Deferred

30.07.2014

HQ File RLA File ILic.No/Date:031077S177 Defer
196 :01/81/0S0100117/AM1SI :03/94/040/01116/AMI4/ 20.03.2014 Date:12.11.2014

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
I firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the

firm whether it is a case of physical exportl Deemed export is also awaited. The case stands
I deferred to 12.11.2014 ..

Case No.: 13/3/81- Party Name: METALOID Meet No/Date:9/81- Status:
ALC2/2014 ARCHITECTURAL ALC2/2014 Deferred

PRIV ATE LIMITED 30.07.2014

- -~HQ File RLA File Lic.No/Date:04101S6493 Defer
:01l81/0S0100110/AM1SI 1:04/24/040/0029S/AMI4/ 24.03.2014 IDate:12.11.2014

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of the
finn whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

-

97

Clcase No.:34/3/81- Party Name: MAK ~t No/Date:9/81-
l:to ALC2/2014 CONTROLS AND IALC2/2014
~~---------------~----------------~---- ---------

Status:
Deferred

29



ISYSTEMS PVT LTD. 130.07.2014
---------- ~---------------

HQ File IRLA File Lic.No/Date:3210074S43IDefer
:01l81/0S01001311AMISI :32/21/0401002 I7/AM 141 27.03.2014 Date: 12.11.20 14

IDecision: NC noted that the firm has surrendered the AA to RA, Coimbatore. Hence, NC decided
to confirm it from the RA, Coimbatore. The case stands deferred to 12.11.2014.

J

HQ File RLA File
:01/81/0S0100101l AM1SI 1:31/83/0401002401 AM141

,.

Case No.:4/3/81-
ALC2/2014

!Meet No/Date:9/81- - rtatus:
IALC2/20 14 eferred
30.07.2014------ ,----------
Lie.No/Date:311 006331 0 Defer
28.03.2014 Date:12.11.2014

I
party Name: SUZLON
ENERGY LIMITED

------------'--- -- ---
Decision: NC decided to send a letter to firm to submit the following information as per written

99 comments ofDHI vide U.O. No. 3(93)/Gen./Suz.Eng'/2014/TSW(B)1 dated 18.07.2014 as under:-
"It is observed that certain essential information has not been furnished along with the application. I
The firm may therefore be advised to furnish following information.
1. Information as per SI. No.4, S &II of SOL I
2. Plate cutting drawing with dimensions etc.
Reply of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.11.2014.

Party Name: BEKAERT Meet No/Date:9/81-
INDUSTRIES PVT. ALC2/20 14
LTD. 30.07.2014

'H-Q-F-i-le------IRLA File [Lic.NolDate:311006331S Defer
100 :01/81/0S0100109/AMlSI 1:31/83/040100241/AM141 28.03.2014 Date:12.11.2014

IStatus:
Deferred

IfCase No.:9/6/81- --
ALC2/2014

102

I IHQFile

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of
the firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

-I

Case No.: 1213/81-
ALC2/2014

IParty Name:
DEUTSCHLAND
TRANSFORMERS PVT.
LTD

RLA File
:04/24/0401003071 AM 141

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Approved I

HQ File
:01/81 10SOl00 1021AM lSI

Lic.No/Date:041 01S6834
03.04.2014

101 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
u.o. No. 3(68)/20 14/TSW(B)1 dated 10106/2014 as under:-
"It is observed that the firm has proposed to import HV Coils and LV Coils as components for
the manufacture of 3 phase dry type transformer. Since the proposal involves import of
components, norm committee may consider the proposal under GN-4for engineering products".
Firm vide its E-mail dated 03/09/2014 has confirmed that the above AA is obtained only for
physical export. Supply is to a SEZ unit. RA may take suitable consequential action accordingly.

Party Name: SHERA
IENERGY PVT.LTD.

IRLA File Lic.No/Date: 13100466361Defer-----------
~ ILj \ \\ \ \ ~

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
IDeferred
I

/
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1:01/81/0501001631 AM 151 : 13/24/0401000601 AM 141 03.04.2014 Date: 12.11.20 14

Decision: NC decided to send a letter to firm to submit the following information as per written
comments of MSME vide U.0. No. 30( 115)/20 14-ME dated 10109/2014 as under:-

I. Detailed calculation as to how the quantity of raw material for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.
2. Weight and size of each export product.
3. Size and specification including grade, composition, range, thickness etc of the items
proposed for import.

The Committee also decided to check from firm whether it is a case of physical export! Deemed

l
export. In case it is a Deemed export, firm should provide following information.- (i) EPCG
licence number and date (ii) ClF value of the licence (iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. The case
Istands deferred to 12.1 1.2014.I

ICase No.: 1016/81-
ALC2/2014 I

party Name: DYNAMIC [Meet No/Date:9/81- ~tatus:
CABLES PVT. LTD. IALC2/2014 Deferred

30.07.2014
RLA-F-il-e------ILic.Nol-D-at-e-: 1-3-I0-0-46635IDefe-r ---
: 13/24/040100059/AM 141 03.04.2014 Date: 12.11.2014

HQFile
103 :0 I1811050100 1641AM 151

- -
Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of
the firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

ICase No.:24/6/81- fparty Name: RAJGURU Meet No/Date:9/81- Status:
ALC2/2014 ENTERPRISES PVT. ALC2/2014 Approved

LTD. 30.07.2014

HQFile RLA File Lic.No/Date:0310777597
:0 I1811050/001781 AM 151 :03195/0401000241 AM 151 08.04.2014

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12/89/2014-TSW/135 dated 09107/2014 as under-

104 I. Words" containing 70000Kgs. ofMagneticlNon Magnetic Stainless Steel" may be suffixed
with the description of export product.
2. Words "of relevant grade & thickness" may be suffixed with the description of import item
and quantity of import item may be allowed as 76000Kgs. as 1.086 Kgs'/Kg. content in the
export product as claimed by the firm.

Firm vide its E-mail dated 20109/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

rMeet No/Date:9/81- - IStatus: I
!ALC2/20 14 Approved
30.07.2014

Case No.:7/6/81-
105 ALC2/2014

Party Name: MPP
TECHNOLOGIES
PRIVATE LTD.,

31



fLic.No/Date:071 0 I03613 .....------
111.04.2014

[RLA File
1:07/24/0401004371 AM 141

IHQFile
1:01/81/0501001611AM151
Decision: NC decided to ratify the norms of above AA as per written comments of DHl vide
u.o. No. 3/89/MPP/20 I4/TSW(B) dated 14/07/2014 as under:-

"After taking cue from SION C-1860 & STON C-274, the proposal is recommended as under:-
1. Import item no. I&2 that is HR non alloy Steel Sheets/Coils and CRCA non alloy Steel/Coils
may be allowed as 1.05 kg/kg content in the export product.
2. Import item no.3 (relevant Paint related material) may be allowed within 4% of FOB value of
export product.
3.Import item no. 4(Welding wire) may be allowed within 2% of the weight of the Steel Sheets to
be welded.
4.Import item no.5 (Steel Grits) may be allowed as 8kg/MT of export product as this item can be
reused for the surface finishing.

Firm vide its E-mail dated 26/0912014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

Case No.:20/6/81- Party Name: Meet No/Date:9/81-

I
ALC2/2014 IASSOCIATED IALC2/2014

PIGMENTS LIMITED 30.07.2014

IHQ File - - RLA File ILic.No/Date:0210202660 Defer -
1061:011811050100 I74/AM lSI :02/24/040100011/AM lSI 23.04.2014 Date: 12.11.2014

Status:
IDeferred

-
Decision : NC observed that case is under examination at MOEF. NC decided to issue a
reminder to MOEF to expedite comments. Reply of the firm whether it is a case of physical
export! Deemed export is also awaited. The case stands deferred to 12.11.2014 .

.---Case No.: 116181-
IALC2/2014

IHQ File
1:01181/0501001551 AM lSI r - ~RLA File Lic.NolDate:0210202770 Defer

:02/2410401002061 AM 141 25.04.2014 Date: 12.11.20 14

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

Party Name: JINDAL
(INDIA) LIMITED

Decision: NC noted that the comments of DIPP vide U.O. I2/89/20 I4-TSWIl 39 dated
09.07.2014 has been received. The firm has informed vide their E-mail dated 17.07.2014 that the
above AA is obtained for deemed export, supply of goods to ONGC petroleum operations.

I07lTherefore, in order to avail of central excise exemption vide SI. No. 336 of the notification o.
I2/20 I2-CE, dated 17.03.2012, the domestic supplier shall be required to fulfil condition No. 41
which include production of a certificate from a duly authorised officer of the Directorate
General of Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India,
to the effect that the said supplies are required for petroleum operations". Under Para 8.3 of FTP,
TED exemption is one of the deemed export benefits for these supplies. Second benefit is
Advance Authorisation. Accordingly The Committee decided to send the above explanation to
the firm and ask the firm to furnish the aforesaid certificate from, a duly authorized officer of the
Directorate General of Hydro Carbons in the Ministry of Petroleum and atural Gas,
Government of India. The case stands deferred to 12.11.2014.

Party Name: SANDVIK
ASIA LIMITED

- r---

Status:
Approved

Meet No/Date:9/81-
ALC2/2014
30.07.2014

r-IRL-A-F-i-Ie------ Lic.No/Date:0810 130904
:08/24/0401000031 AM lSI 28.04.2014

HQFile
:0 1/81/0501000981 AM lSI
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Status:
Deferred

HQ File RLA File - Lic.NoIDate:0410IS7S06 IDefer
:0 I18110SOl00 186/ AM lSI :04124/0401000 I01AM lSI 30.04.2014 IDate: 12.11.2014

Decision: C decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 121113/2014-TSW/I08 dated 24/09/2014 as under:-
After taking clue from SION C-794,
1. Quantity of import item at SI. No.1 may be allowed as applied for i.e. 60 MT as I.S0

Kgs./Kg. content in the export products.
2. Quantities of import items from SI. No.2 to S put together may be allowed as applied for

being less than 2.S % of FOB value of exports.
Firm vide its E-mail dated 2SI09/20 14 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

------------------------------~

Case No.:S/6/81-
IALC2/2014

HQFile
110 :01/81/0S01001S9/AMISI

IIMeetNoIDate:9/81-
ALC2/2014
30.07.2014

Status:
Deferred

Decision: NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(98)/WT/R. Power.l2014ITSW(B) dated 07/08/2014 as

109 under:-

"It is observed that the firm has been issued subject authorization for import of various raw I
materials and components required for the manufacture different components of Wind Energy
Converters. In this connection the firm may be requested to furnish brief technical write-up of
import item no. 82( I.S MW supporting structure) and import item no. 8S( carriage) and their use

J
in the manufacture of export product. Apart from this the firm may also applied for as per SI. No.
II of SOL for each Wind Energy Converter component separately.
The case stands deferred to 12.1 1.2014.

------- -

Party Name: REGEN
POWERTECH
PRlV ATE LIMITED

-
Party Name: ALSTONE Meet No/Date:9/81-
INTERNATIONAL IALC2/2014

30.07.2014

RLA File fLic.NoIDate:OSI 038SS48 refer
:OS/23/0401000211AMIS/I02.0S.2014 Date:12.11.2014

Party Name: ELKA Y
TELELINKS LTD.

Meet No/Date:9/81-
ALC2/2014
30.07.2014

ICase No.:32/6/81-
IALC2/2014

Decision : NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of
the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply
of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.11.2014.

[Status:
IDeferred

~ ~ - rrFile RLA File Lic.No/Date:OSI 038S7091~efer
1111 1/0SOl00168/AM1SI :OS/23/040100311/AM121 OS.OS.2014 Date:12.11.2014

iDecision : NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of
the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply
of the firm whether it is a case of physical export! Deemed export is also awaited. The case
Istands deferred to 12.11.2014.

I Case No.: 1416/81- -
ALC2/2014

- ICase No.:1S/6/81- --
11121ALC2/2014

Party Name: ELKA Y
TELELINKS LTD.

Meet No/Date:9/81-

!
ALC2/2014
30.07.2014

IStatus:
Deferred

..
33



HQ File RLA File ILic.NoIDate:OSI038S708Ioefer I

:01181 10SOl00 169/ AM lSI :OS/23/04010044S1 AM131 IOS.oS.2014 IDate: 12.11.2014

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of
the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply
of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.11.2014. I

~

eet No/Date:9/8 I=.
LC2/2014
0.07.2014

.-----------------,,-----------------
HQ File RLA File ILic.NoIDate:OS1038S804

I
Defer

113 :01/8110S01001S6/AM1SI :OS/23/040100038/AM1S1 06.0S.2014 Date:12.11.2014

IDecision : NC noted that the comments ofDHI vide U.O. 3(67)/20 I3/TSW(B) dated 14.07.2014
has been received. However, reply of the firm whether it is a case of physical export! Deemed
export is awaited. The case stands deferred to 12.11.2014. _j

--

Party Name: C & S
IELECTRIC LIMITED

Status:Case No.:2/6/81-
ALC2/2014 Deferred

IParty Name: LS CABLE Meet No/Date:9/81- Status:
INDIA PRIVATE ALC2/20 14 iDeferred
LIMITED, 30.07.2014

,---------------- ~---------------r_---------I
IHQ File RLA File Lic.No/Date:OS10386027 Defer

114 :01l8110S0100 IS7/AM1SI :OS/23/04010000S/AMlSI 08.0S.2014 Date: 12.11.2014

Case No.:3/6/81-
ALC2/2014

-------------,
Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply ofl
the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply
of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.11.2014.

Case No.:4/6/81- Party Name: AVON IMeet NoIDate:9/81- ~tus:

I
ALC2/2014 TUBETECH PVT. LTD. ALC2/2014 ferred

30.07.2014
HQ File RLA File ------ Lic.NoIDate:OSl 0386029 ~efer

115[OI~:sli:O:~!~02n~~~t~~t;:~~~~:~!~e~:'I~~~i~::e~8~~\~~~:!2014tothefi~~t;~::~~~:~~I
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply

the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.11.2014.

~

se No.: 16/6/81- Party Name: LS CABLE Meet No/Date:9/81- Status:
LC2/2014 INDIA PRIVATE ALC2/20 14 Deferred

LIMITED, 30.07.2014
IHQ Fi Ie RLA File 'L-ic-.N-o-I-D-at-e-:O-S-10-3-86-0-2-6'D-e-fe-r-------I

116 :01/81/0S0100170/AM1S1 :OS/23/040100004/AMlSI 08.0S.2014 Date:12.11.2014

Decision : NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of
the firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply
of the firm whether it is a case of physical export! Deemed export is also awaited. The case
stands deferred to 12.1 1.2014.

- [st.;tu" I
Deferred

~

,~~'1

CCase No.:33/6/81-
111 I ALC2/2014

IMeet No/Date:9/81-

I
ALC2/2014
30.07.2014

--------------'----

Party Name: REGEN
POWERTECH
PRIV ATE LIMITED

(l_/ 34
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HQ File IRLA File ILic.No/Date:04101S7763IDefer
:0 1I8110S0100 187IAM lSI :04/24/0401000201 AM lSI 108.0S.20 14 IDate: 12.11.2014

Decision: NC decided to send a letter to firm to submit the following information as per written
comments of DHI vide U.O. No. 3(98)/WT/R. Power.l2014/TSW(B) dated 07/08/2014 as
under.-
"It is observed that the firm has been issued subject authorization for import of various raw
materials and components required for the manufacture different components of Wind Energy
Converters. In this connection the firm may be requested to furnish brief technical write-up of
import item no. 82(1.S MW supporting structure) and import item no. 8S(carriage) and their use
in the manufacture of export product. Apart from this the firm may also applied for as per SI. No.
II of SOL for each Wind Energy Converter component separately.
The case stands deferred to 12.l1.2014.

-
Case No.: 1216/81- Party Name: KUMAR ~et N 0/Date:9/81- ~tus:
ALC2/2014 INDUSTRIES C2/2014 ferred

07.2014

HQ File RLA File ILic.No/Date:OSI0386S76IDefer
:01l8110S0100166/AMlSI :OS/23/0401000611AMISI IS.0S.2014 Date:12.11.2014

Decision: NC noted that the comments of DIPP vide u.o. 12/89/2014-TSW 11S4 dated
09.07.2014 has been received. However, reply of the firm whether it is a case of physical export!
Deemed export is awaited. The case stands deferred to 12.11.2014.

118

I Case No.:34/6/81- Party Name:VIKARSH Meet No/Date:9/81- Status:
I IALC2/2014 STAMPINGS INDIA ALC2/2014 Deferred

PVT. LTD. 30.07.2014

1191HQ File RLA File ILic.No/Date:3110063984 Defer
I :0 I/81 /OSO/OO1881AM IS/ :31/82/040100262/ AM 14/ 16.0S.20 14 Date:12.11.2014

I
I~ecision: NC observed that case is under examination at DHI. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to 12.1 1.2014.

-
Case No.:35/6/81- Party Name: VIKARSH Meet No/Date:9/81- Status:
ALC2/2014 STAMPINGS INDIA ALC2/2014 Deferred

PVT. LTD. 30.07.2014

120 IHQ File RLA File Lic.No/Date:311006398S Defer
:0 1/81/0S0/00 189/AM IS/ :31182/040/000 IS/AMlS/ 16.0S.20 14 Date: 12.11.2014

[ilecision: NC observed that case is under examination at DHI. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to 12.11.2014.

-
Case No.:6/6/81- [party Name: SURAl Meet No/Date:9/81- Status:
ALC2/2014 LIMITED ALC2/2014 Deferred

30.07.2014

HQ File IRLA File Lic.No/Date:081013 1446 Defer
121 :0 1/8110S0/00 160/AM lSI :08/24/0401000871 AM lSI 19.OS.2014 Date: 12.11.2014

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of
the firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

IMeet No/Date:9/81- IStatus: ]

~\~

I221Case No.:23/6/81-------
IParty Name: BHARA T
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Approved
-

HEA VY ELECTRlCALS
LIMITED

IALC2/2014
30.07.2014

IALC2/2014

I
HQ File IRLA File Lic.No/Date: 1110027996
:01/811050100177/AMI51 : 11/24/0401000 II/AM 141 19.05.2014
IDecision: NC decided to ratify the norms of above AA as per written com-m-e-nt-sof D-H-I-VI-' de
U.O. No. 3/(63)/20 14ITSW(B) dated 22/0712014 as under:-

Export Net wt.lunit Import Items Quantity recommendedlunit
Product of EP ofEP
16MW 275 MT I. CRNGO Steel Coil 82.79 MT including 20%

I
Hydro wastage IGenerator 2. Half hard Copper 4.42 MT including 1%

wastage
I

3-6. PVF film, polyester
fleece, PP tape & Paint As applied by the firm.
7. Gas filled dial type
thermometer Net to net basis.

Firm vide its E-mail dated 26/09/2014 has confirmed that the above AA is obtained only for
physical export. RA may take suitable consequential action accordingly.

------------~

ilcase No.: 18/6/81-I ALC2/2014

I
HQFile

123 :01181/0501001721 AM 151

Party Name: HAVELLS Meet No/Date:9/8I-
INDIA LTD. ALC2/2014

30.07.2014

Status:
Deferred

RLA File Lic.No/Date:051 0386989 Defer
:05/23/0401000701 AM 151 21.05.2014 Date: 12.11.20 14

Decision: NC noted that Deficiency letter was issued on 13/08/2014 to the firm. But, reply of the
firm is still awaited. Hence, NC decided to send a reminder to firm to expedite reply. Reply of
the firm whether it is a case of physical export! Deemed export is also awaited. The case stands
deferred to 12.11.2014.

r-
Case No.:26/6/81-
ALC2/2014

Party arne: ECCON
POWER & INFRA
LIMITED.

fRLA File
: 14/24104010000 IIAM 141

Meet No/Date:9/81-
ALC2/20 14 Withdrawn
30.07.2014 I-
Lic.No/Date: 1410000568
21.05.2014

Status:

1124 HQ File
:0 I1811050100 1801AM 151

Decision: NC noted that the above AA has already been ratified in Meeting 0.6181 dated
17.06.2014. The case is, therefore, withdrawn.

IParty Name: VlKARSH

i
STAMPINGS INDIA
PVT. LTD.

125 fHQ File fRLA File -
:01/8110501001901 AM 151 :31/8310401000311 AM151

Meet No/Date:9/81-
ALC2/2014
30.07.2014

Lic.No/Date:3 II 0064045 fDefer
22.05.2014 Date:12.11.2014

Case No.:36/6/81-
ALC2/2014

Status:
Deferred

'IDecision: NC observed that case is under examination at MOS. Reply of the firm whether it is a
case of physical export! Deemed export is also awaited. The case stands deferred to ~20 14. I

Status: =-J
~I~

Party Name:VlKARSH Meet 0/Date:9/81-

.! '
W,.., _ •



r- 'ALC2/2014 IDeferredISTAMPINGS INDIA IALC2/2014
PVT. LTD. 130.07.2014

,---------------- r----------------r----------
HQ File IRLA File ILic.No/Date:3110064046 IDefer
:01/811050100191/AM151 1:31/83/040100026/AM151 122.05.2014 Date:12.11.2014

Decision : NC observed that case is under examination at MOS. Firm vide its E-mail dated
18/09/2014 has confirmed that the above AA is obtained for Deemed Export. Supply is against
invalidation letter. The case stands deferred to 12.11.2014.

127

ICase No.: 119/81- IParty Name: METAL Meet NolDate:9/81- IStatus:
ALC2/2014 CLOSURES PRIVATE ALC2/2014 Deferred
I LIMITED, 30.07.2014r-HQ File RLA File Lic.No/Date: 07101043 nlFefer
:0 1/81/050100255/AM lSI :07/24/040100060/AM151 22.05.2014 Date:12.11.2014

--
Decision: NC noted that the comments of DIPP vide U.O. 12/89/2014-TSW 1154 dated
09.07.2014 has been received. However, reply of the firm whether it is a case of physical export!
Deemed export is awaited. The case stands deferred to 12.11.2014.

Party Meet No/Date:9/81- Status:
Name: MAHENDRA ALC2/2014 ICiosed
INDUSTRIES 30.07.2014

RLA File Lic.No/Date:071 0 I049751
:07/24/0401000851 AM lSI 11.06.2014

RA, Bangalore vide their letter No. 07/24/076/000851 AM 15 dated
hat the above AA has been issued on repeat basis as per decision by
02.07.2013 in accordance with Para 4.7.1 of H.B.P (Vol. I).

o close the case.

Case No.:31/6/81-
ALC2/2014

HQFile
128 :01/81/050100185/AM151

[i);cision: NC noted that
104.09.2014 has informed t

IALC M. o. 8/81dated
Accordingly, NC decided t

[

Case No.:2/9/81- Party Meet No/Date:9/81-
ALC2/2014 Name:MAHENDRA ALC2/2014

INDUSTRIES 30.07.2014

HQ File -IRLA File Lic.No/Date:0710105992 Defer
129 :01/S1/050100256/AM151 :07/24/040100151/AM151 22.07.2014 Date:12.11.2014

Status:
Deferred

Decision: NC observed that hard copy of application has not received from RA. Hence NC
decided to send E-mail to RAlfirm to forward hard copy of the application. RA may also confirm
details whether the AA was issued on repeat basis. The case stands deferred to 12.11.2014.

I~arty Name:APAR Meet No/Date:9/S1- Status:
INDUSTRIES LIMITED ALC2/2014 Deferred
I 30.07.2014

IRLA File ILic.No/Date:3410040390 Defer
:34/24/0401000951 AM lSI 23.07.2014 Date: 12.11.2014

---- -
at hard copy of application has not received from RA. Hence NC

RA/firm to forward hard copy of the application. RA may also confirm
s issued on repeat basis. The case stands deferred to 12.11.2014.

-

I Case No.:3/9/81-
ALC2/2014

HQ File
1
130 1:01/81/050100257/AM151

IDecision: NC observed th
[decided to send E-mail to
details whether the AA wa
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Offline Agenda M. No. 09/81 dated 30.07.2014

SI. No. 84

Case No. AR- 19 MIs. Tema India Limited
Meeting No. 09/81 F. No. 01/81150/466/AM-05/DES-lJ
Dated:- 30.07.2014 Request for modification of Norms in respect of Advance License No.

0310288604 dated 27.08.2004.
Decision: NC noted that the comments of DIPP vide U.O. NoI2/89/2014-TSW/19-NR dated
09.07.2014 has been received. However, NC noted that RA, Mumbai vide its letter
F.No.03/951040112551 AM05/No Norms 1lI853 Dated 22.09.2014 has informed that the firm has been
put under Denied Entry List (DEL) and Black Listed as per the decision of RSCQC Meeting held on
17.10.2013 as the firm has not paid an amount of US$ 7197101- against goods imported by them from
SATCO of Korea. NC, therefore, decided to issue a letter to firm with a copy to RA, Mumbai to sort
out the matter with foreign party and get their name removed from Black List by RA, Mumbai. The
case will be again placed before NC after receipt of confirmation from RA, Mumbai that the firm is
clear from default.

SI. No. 85

Case No. AR- MIs. Lloyd Insulations (India) Limited
Meeting No. 09/81 F. No. 01l81150/36/AM-IO/DES-II
Dated:- 30.07.2014 Request for fixation of Norms In respect of Advance License No.

0510241176 dated 12.05.2009.
Decision: NC decided that the case will be discussed In next Meeting. However, reply of the firm
whether it is a case of physical export! Deemed export is awaited. The case stands deferred to
12.11.2014.

SI. No. 86

Case No. AR- MIs. Oetiker India Private Limited.,
Meeting No. 09/81 F. No. 01181/50/3351AM 14/DES-Il
Dated:- 30.07.2014 Request for fixation of Norms In respect of Advance License No.

0310752657 dated 08.10.2013.
Decision: NC decided to ratify the norms of above AA as per written comments of DlPP vide U.O.
NoI2/113/2014-TSW/03-A/R dated 24.09.2014 as under:

I. Words "less than 50 mm" given in the description of export products at SI. 0.4, 5 & 6 may
be replaced with words" upto 10 mm" .

2. Import items at SI. No. I to 6 shall be of relevant grade as contained in the export products.
3. Quantity of import item at SI. No. I may be allowed as 22735 Kgs. as 1.072 Kgs./Kg. in the

export product at SI. No. I after taking I13rd recovery from scrap.
4. Quantity of import item at SI. No.2 may be allowed as 14129 Kgs. as 1.072 Kgs./Kg. in the

export product at SI. No.2 after taking 1/3rd recovery from scrap.
5. Quantity of import item at SI. No.3 may be allowed as 20397 Kgs. as 1.074 Kgs./Kg. in

the export product at SI. NO.3 after taking 1/3rd recovery from scrap.
6. Quantity of import item at SI. No.4 may be allowed as 31796 Kgs. as 1.034 Kgs'/Kg. in the

export product at SI. NO.4 after taking 1/3rd recovery from scrap.
7. Quantity of import item at SI. No.5 may be allowed as 8484 Kgs. as 1.0283 Kgs'/Kg. in the

export product at SI. No.5 after taking 1/3rd recovery from scrap.
8. Quantity of import item at SI. No.6 may be allowed as 4638 Kgs. as 1.03 Kgs'/Kg. in the

export product at SI. No.6 after taking 1I3rd recovery from scrap .

. ~.



Firm vide its E-mail dated 29/09/2014 has confirmed that the above AA is obtained only for physical
export. Firm has also confirmed that there is no query pending by any other agency neither this case is
adjudicated/appeal pending against this case.
RA may take suitable consequential action accordingly.

Sf. No. 87

Case No. AR- 15 Mis. Kalyani Technoforge Limited.,
Meeting No. 09/81 F. No. 01/81/S0/399/AM13/DES-II
Dated:- 30.07.2014 Request for fixation of Norms in respect of Advance License No.

3110056380 dated 05.12.2012.
Decision: NC noted that the case was earlier sent to DIPP for comments on 26.9.2014. However, NC
decided in the meeting to forward the case to DHI for comments as the case pertains to them. NC also
decided to check from firm whether it is a case of physical export! Deemed export. In case it is a
Deemed export, firm should provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme
(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to 12.11.2014.

Sf. No. 88

Case No. AR- 16 Mis. Theeta Electronics Private Limited.,
Meeting No. 09/81 F. No. 01/81/S0/101SIAM07/DES-II
Dated:- 30.07.2014 Request for fixation of Norms in respect of Advance License No.

OSI 0200804 dated 12.03.2007.
Decision: NC decided to send a letter to firm to submit the followin information as er writteng p
comments ofDIPP vide U.O. No. 12/113/2014-TSW/16-A/R dated 24.09.2014 as under.-

I. Information in respect of items at Sf. No.3, S & II of Standard Deficiency Format, export
product wise.

2. Quantities of export items in Nos. also in addition to their weights.
3. Reason for import of 8 mm dia. S.S. tubes ( import item at Sf. No.3 & 6) as against 6.8 mm

dia S.S. tubes contained in export items ( Sf. No I & 2).

The Committee also decided to check from firm whether it is a case of physical export! Deemed
export. In case it is a Deemed export, firm should provide following information'- (i) EPCG licence
number and date (ii) CIF value of the licence (iii) Whether this licence was issued under Zero duty or
3 per cent Scheme (iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG
licence holder intends to discharge the EO against the EPCG licence. The case stands deferred to
12.11.2014.

Sf. No. 89

Case No. AR- Mis. Kalyani Technoforge Limited
Meeting No. 09/81 F. No. 01/81/S0/344/AM14/DES-Il
Dated:- 30.07.2014 Request for fixation of Norms 111 respect of Advance License No.

3110060740 dated 18.10.2013.
Decision: NC noted that the case was earlier sent to DIPP for comments on 26.9.2014. However, NC
decided in the meeting to forward the case to DHI for comments as the case pertains to them. NC also
decided to check from firm whether it is a case of physical export! Deemed export. In case it is a
Deemed export, firm should provide following information:- (i) EPCG licence number and date (ii)
CIF value of the licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme
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(iv) Custom duty saved amount (v) Products to be manufactured (vi) How EPCG licence holder
intends to discharge the EO against the EPCG licence. The case stands deferred to 12.11.2014.

Sl. No. 90

Case No. AR- 18 Mis. Hindalco Industries Limited.,
Meeting No. 09/81 F. No. 01l81/50/347/AMI3/DES-II
Dated:- 30.07.2014 Request for fixation of Norms In respect of Advance License No.

0210182610 dated 27.09.2012.
Decision: NC decided to ratify the norms of above AA as per written comments of MSME vide U.0.
No. 30(263)/20 II-ME dated 24.09.2014 as under:-

I. "Thickness 0.2mm to 3.5mm" may be suffixed with the description of Export product.
2. "Thickness 3.6mm to 6mm" may be suffixed with the description ofImport item.
3. Quantity of import may be allowed, as applied, inclusive of I% wastage.

Firm vide its E-mail dated 25/09/2014 has confirmed that the above AA is obtained only for physical
export. RA may take suitable consequential action accordingly.

Sl. No. 91

Case No. AR- 19 M/s. Modine Thermal Systems Private Limited.,
Meeting No. 09/81 F. No. 01l81150/317/AM13/DES-II
Dated:- 30.07.2014 Request for amendment in adhoc Norms in respect of Advance License

No. 0410150483 dated 03.10.2013.
Decision: NC observed that case was forwarded to DIPP for comments on 10.09.2014. The case
stands deferred to 12.11.2014.

Sl. No. 92

Case No. AR- M/s. Videocon Industries Limited.,
Meeting No. 09/81 F. No. 01/81/50/325/AM09/DES-II
Dated:- 30.07.2014 Request for amendment in adhoc Norms in respect of Advance License

No. 0310481936 dated 08.08.2008.. .Decision: NC decided to ratify the norms of above AA as per written comments of DIT Vide U.O .
No17 (14)/2009-IPHW dated 22.10.2010 as under:-

1. Import of item at Sl. No. 1,2,6,7,8,9: Net to net basis accountability clause.
2. Import of item at Sl. No.5 As applied for, with accountability clause.
3. Import of item at Sl. No .3,4 : May be permitted as per policy.

Firm vide its E-mail dated 22/09/2014 has confirmed that the above AA is obtained only for physical
export. RA may take suitable consequential action accordingly.

Sl. No. 93

Case No. AR- Mis. Videocon Industries Limited.,
Meeting No. 09/81 F. No. 01/81/50/326/AM09/DES-U
Dated:- 30.07.2014 Request for amendment in adhoc Norms in respect of Advance License

No. 0310481947 dated 08.08.2008.
Decision: NC decided to ratify the norms of above AA as per written comments of DIT vide U.O.
No 17(22)/2009-IPHW dated 22.10.20 I0 as under:-

1. Import of item at Sl. No.1 ,2,6-12 Net to net basis accountability clause.

40 ~-~ ~~,...



"I
.).

Import of item at SI. No.5
Import of item at SI. No .3,4

: As applied for by the party with accountability clause.
May be permitted as per policy.

2.

Firm vide its E-mail dated 22/09/2014 has confirmed that the above AA is obtained only for physical
export. RA may take suitable consequential action accordingly.

Date:O 1.10.20 14
Place:New Delhi

Haradhan Das
Foreign Trade Development Officer

. . ..
. .
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